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LOK SABHA DEBATES

LOK SABHA

Thursday, April 28, 1994/
Vaisakha 8, 1916 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. Speaker in the Chain

[English]

SHRI GOVIND CHANDRA MUNDA
(Keonjhar): Mr. Speaker, Sir, as we are
tribals, we are always neglected. We are
- raising our hands to put some questions to
the Ministers through you. (Interruptions)

MR. SPEAKER: Qn. No. 461.

11.0%2 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Eastern Coalfields Limited

*461. SHRI BASUDEB ACHARIA:
Will the Minister of COAL be pleased to
state:

(a) the projects sanctioned for the
Eastern Coalfields Limited during the
Eighth Five Year Plan;

(b) the target of production fixed for

the Plan;

(c) whether the Government pro-
pose to close down some coal mines
under the Eastern Coalfields Limited;

(d) if so, the details thereof; and
(e) its likely impact on production?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA): (a) to (e). A Statement is laid
on the Table of the House.

STATEMENT

(a) The details of the coal mining projects sanctioned by Government for the Eastern
Coalfields Ltd. during the period from 1.4.92 till date are given below-—

Project Target Capacity Capital Cost
(million tonnes (Rs. Cores)
per annum)
(i) Bakulia Underground 0.96 : 104.66
Project (New Project)
10.5 966.70

(i) Rajmahal Opencast
: Expansion Project
(Revised Cost
Estimates)
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(b) The Planning Commission had
projected a coal production of 38.50 m.t.
by the terminal year of 8th Plan (1996-
97) for Eastern Coalfields Ltd.

(c) to (e). Closure of some old
mines becomes inevitable for reasons
like: (i) exhaustion of reserves, (i) ad-
verse geo-mining conditions (jii) adverse
mine safety conditions and (iv) negative
economic viability (even after efforts by
way of merger, efficiency improvement,
technological improvement etc. fail to
yield positive results).

In Eastern Coalfields Ltd. eleven
mines have been identified to be closed
down in a phased manner over a period
of 3 to 4 years. Two of these mines have
already been closed.

There will be no significant impact
on total production of Eastern Coalfields
Ltd. after these mines are closed.

SHRI BASUDEB ACHARIA: Sir, |
had asked as to how many projects were
sanctioned during the Eighth Five Year
Plan. What the hon. Minister has stated
in reply to my question is that only two
projects have been sanctioned, one is
Bakulia Underground Project and the
other is Rajmahal Opencast Expansion
Project. | want to know whether only two
projects were sanctioned initialy, be-
cause the target fixed for the Eighth Five
Year Plan was 38.50 million tonnes.
What steps does the hon. Minister pro-
pose to take in order to achieve this
target? Last year the total production of
Eastern Coalfields Limited was 22 million
tonnes and for the current year the target
has been fixed at 26 million tonnes. If
the target fixed is 26 million tonnes, how
can 38 million tonnes be achieved?

MR. SPEAKER: Please come to
the question.
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SHRI BASUDEB ACHARIA: | am
coming to the question.

May | know from the hon. Minister
whether, in order to achieve the target
during the Eighth Five Year Plan, the
Government propose to take up a num-
ber of projects to augment the coal
production in the Eastern Coalfields
Limited?

SHRI AJIT PANJA: Yes, Sir. Twen-
ty-eight on-going projects are going on.
We are going to see that expansion of
production takes place so that we meet
the target properly.

So far as the new projects are
concerned, the question was: How many
were sanctioned by the Government?
The Government has sanctioned two.
But, in fact, there are nine other projects
which have been identified at the Com-
pany level. Therefore, we will be able to
achieve the target.

SHRI BASUDEB ACHARIA: The
Eastern Coalfields is the oldest and the
biggest coalfield, or subsidiary. There are
abundant reserves of coal. The Commit-
tee on Public Undertakings in its Report
for 1991-82 had recommended that as
there was less exploration and exploita-
tion of coal on the right bank of the river
Damodar, the Eastern Coalfields Limited
should sanction new projects on the right
bank of the river Damodar—not left but
the right—in the districts of Purulia and
Bankura.

MR. SPEAKER: Before every ques-
tion, may | remind you to come to the
question directly?

SHRI BASUDEB ACHARIA: Sir, |
am coming to the question.
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MR. SPEAKER: There are other
Members who would like to ask their
questions.

SHRI BASUDEB ACHARIA: | have
already asked first part of my question.

On 17th Aprii 1993 when the
Minister was in the district of Purulia to
inaugurate one coal mine, Puapur, he
had announced two projects in the dis-
tricts of Purulia. One is Dhangajore and
the other is Madhukunda. Sir, one year
has already elepsed. But the exploration
work has not yet started. Mineral Explo-
ration Corporation Limited was asked to
undertake this exploration work. But MECL
has not yet started this exploration work.

In order to exploit the abundant
and good quality of coal reserve, which
is there on the right bank of the river
Damodar in the Districts of Purulia and
Bankura and also in order to develop that
area, will the Minister undertake a num-
ber of projects in that area? And when
MECL is not undertaking this exploration
work, | want to know whether the Coal
India will ask its subsidiary CMPDIL to
undertake this exploration work so that
the projects announced by the Minister
could be taken up.

SHRI AJIT PANJA: Sir, this is a
suggestion. | have noted this suggestion.

[Translation]

SHRI SURAJ MANDAL: Mr. Speak-
er, Sir, on the one hand the coal pro-
duction target has been fixed at 38.50
million tonnes and on the other, coal
mines are being closed down. Some coal
mines viz Armo, Chirmo, Bargo, Jhar,
Jorkudi, Katwadi, Tarabad, Chundi, Jilderi,
Shikaripada, Chaparmith and Durgapur
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in the Santhal Parganas, have not been
closed down since nationalisation. But 52
coal mines are lying closed in Santhal
Parganas also. | would like to know
whether the Govemment has any plan
to restart exploration work in these coal
mines to achieve the target of coal
production. Coal India sanctions several
Coal Projects but problems arise in
starting exploration work in these
sanctioned project due to public agitation
for land acquisition and displacement of
people. It includes the task of providing
employment and compensation to the
affected persons. Several coal mines are
lying closed for this reason, and thus
Eastern Coalfield is not able to achieve
its coal production target. | would like to
know from the Government the names
of such coal mines.

[English]

SHRI AJIT PANJA: So far as the
first portion of the question is concerned,
the hon. Member has named certain coal
bearing areas in Santhal Parganas. | will
find out and write a letter to the hon.
Member giving these details because
these details are not with me at present.
But there are some other problems for
not opening up new mines. Closure
problem is because of exhaustion of
certain mines as they have become old
and the reserves are getting exhausted.
Eleven such mines have been identified
and two of them have already been
closed. In the old mines, reserves have
been exhausted. Then, there are certain
deep and gassy mines, which are en-
countered at the time of actual produc-
tion of coal. Power shortage is very much
acute in West Bengal and therefore.
(Interruptions)

SHRI BASUDEB ACHARIYA: Not
now. Now, the power is surplus.
(Interruptions)
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SHRI AJIT PANJA: The power
shortage is very acute except in the city
of Calcutta. To satisfy the urban Calcutta
people power has been maintained. But
in our coal fields, power has not been
given and that is why it has suffered. We
are trying to adjust it with direct power
from DVC because of failure of West
Bengal Govemment.

As far as the general law and order
and industrial relations are concerned,
the work culture is extremely bad. | will
certainly request for the cooperation of
‘the hon. Members. In one project. 53
meetings had to take place and
Mr. Haradhan Roy and others took part
in some of the meeting, The delay is six
years. Delay takes place in acquisition to
the land. The hon. Member asked me
about it.. | have got all the details and
| do not want to take the time of the
House. Even in the Salgnam town area-
in the morning we have been informed
that heavy costly machines are at the
colliery site but the local people with the
support of a particular political party in
power is resisting those machines to be
istalled: These are causing heavy losses
so far as Eastern Coalfields is con-
cerned.

DR. SUDHIR RAY: Sir, | would like
to know from the hon. Minister whether
adequate safety measures have been
undertaken in ECL in view of the recent
disaster at New Kenda.

SHRI AJIT PANJA: Yes, Sir.

DR. SUDHIR RAY: What are the
measure?

SHRI AJIT PANJA: If a second
Supplementary is allowed, Sir, | can

answer.

MR. SPEAKER: It is not allowed.

APRIL 28, 1994
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DR. KARTIKESHWAR PATRA: Sir,
here the hon. Minister has stated that in
the Eastern Coalfields Limited even the
mines have been identified to be closed
down in a phased manner over a period
of three to four years. Out of the 11
mines, 2 mines have aiready been closed
down. | went a categorical answer from
the hon. Minister as to what was the total
production from these coal mines and
how this reduction will be met.

SHRI AJIT PANJA: The production
of these 11 mines as 1.32 million tonnes.

" We have organised this shortfall the

production to be made up by opening up
new machines and expansion of existing
ones when those will be closed after two
or three years.

Ethnographic Surveys In
North-Eastern States

*462. SHRIMATI BIBHU KUMARI
DEVI: Will the Minister of HOME
AFFAIRS be pleased. to state:

(@) whether the population of
Tripura, Arunachal Pradesh and other
North-Eastern States has registered a
phenomenal increase due to heavy influx
of immigrants and infiltrators;

(b) if so, the reaction of the Gov-
ernment thereto; -

(c) whether ethnographic surveys
have been conducted in.these States by
the Government to find out the other
reasons for such increase;

(d) if so the details and the out-
come thereof; and

(e) if not, the reasons therefor?

THE MINISfER OF STATEIN THE -
MINISTRY OF HOME AFFAIRS (SHRI
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P.M. SAYEED): (a) to (e). A Statement
is laid on the Table of the House.

24

STATEMENT

The decadal growth rate of popu-
lation in the North-Eastern States has
been higher than that of the country as
a whole. This increase is attributable to
several reasons, including influx of
immigrants and infiltrators in some parts
of the North East.

Government are seized of the
problem of illegai immigration/infiltration
from across the borders and have taken
several measures inthis regard which, inter
alia, include intensification of patrolling by
the Border Sécurity Force; strengthening of
the BSF Water Wing; accelerated
programme of construction of border roads
and fencing; strengthening of the Preven-
tion of Infiitration (PIF)/Mobile Task Force
(MTF) Schemes; issue of Identity Cards to
people residing in identified border areas

. etc. Further, there are standing instructions
to State Governments and UT Administra-
tions to detect and deport illegal immi-
grants. The matter has been taken up
strongly with the Government of
Bangladesh on several occasions at high
levels. Government of India's concern in
this regard was highlighted in the talks held
by the Union Home Secretary during his
visit to Bangladesh in October, 1993. Con-
sequently, a Indo-Bangladesh Joint Work-
ing Group (JWG) has been set up to
examine, indepth, all outstanding matters,
including this issue, and to recommend
practical measures for resolvingthem. The
first meeting ofthe JWG was held on29-31
March, 1994, wherein this issue was also
discussed in detail and certain under-

- standings have been arrived at.

No ethnographic surveys have been
conducted in the NE States for purposes
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of determining reasons for population
growth. Ethonographic studies have,
however, been conducted in respect of
certain selected Scheduled Tribes in
these areas, covering social and cultural
aspects.

SHRIMATI BIBHU KUMARI DEVI:
In the light of the reply given by the hon.
Minister, | would like to ask the hon.
Minister to clarify the following points.

Firstly, whether it is a fact that
because of the unusual increase in the
population of Tripura fom 8 to 9 lakhs
in 1951 to about 31 to 32 lakhs in 1991
i.e. an increase of more than 350 per
cent in four decades and while allowing
an increase at the normal annual rate of

. growth at 2.2 per cent there has been

a net increase of more than 250 per
cent—this increase has been mainly due
to the influx of infiltrators and immigrants
resulting in a drastic demographic change
and dwindling of the indigenous popula-
tion to a mere 27 per cent from a
majority of over 61 per cent thus effect-
ing a serious distortion in the population
pattern leading to regional-State insur-
gencies, social and economic insecurity
amongst the Adivasis, who find their
customary personal laws and land pat-
tern usage laws being eroded. Does the
Government of India consider the ques-
tion of detecting, identifying and deport-
ing all the illegal immigrants and infiltra-
tors who are not living in specified
camps?

SHRI P. M. SAYEED: It is true that
the total growth of the population in the
North Eastern Region has been higher
than that of the rest of the country as
a whole. This increase is attributable to
the influx of the illegal immigrants and
also infiltrators in some parts of the
North-Eastern States. The Government
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is well aware of it and is seized of the
problem of the illegal immigrants and
infiltrators. A number of steps have been
taken to check this problem including the
intensification of patrolling by the Border
Security Force, strengthening of the BSF
Water Wing, accelerated programme of
construction of border roads and fencing;
and strenghtening of the Prevention of
Infiltration/Mobile Task Force Schemes
and issue of Identity Cards to people
residing in identified border areas etc.

SHRIMAT! BIBHU KUMARI DEVI:
Sir, with regard  having a larger strength
of Boarder Security Force, | have learnt
that recently more than 50 per cent has
been shifted to the Kashmir area. So, as
far as this is concerned, | am not very
satisfied.

Secondly, | would like to know
whether the Govemment is aware that
while in Punjab and Jammu and Kashmir
ethnographic surveys were ordered even
when the population growth was of a
smaller order, the delay in conducting
ethnographic surveys in Tripura has
helped the flow of illegal infiltrators into
Tripura, even after the Indira-Mujeeb
agreement of 19717 Will the Government
review its stand with regard to sponsored
infiltration by interested parties and ini-
tiate steps to protect the integrity and
security of the region in view of its
legitimate strategic concern for the tiny
but vulnerable parts of the North East

Region.

Lastly, is the Government consi-
dering setting up a political level commit-
tee for resolving the ethnic and tribal
issues? Here | would like to know wheth-
er the Government has conducted such
an ethnographic survey for Tripura and
what are its findings.

APRIL 28, 1994
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SHRI P.M. SAYEED: If the hon. -
Member goes through the statement
which | have given, the answer to a
larger extent is available in that. It is true
that ethnographic survey was not con-
ducted in the case of Tripura. This is only
done for the purpose of deciding cultural
and economic factors. But she intends,
it seems to know about the demographic
survey.

As far as the political committee
she has referred to is concerned, | am
afraid, this may not be possible because
to a certain extent the political content
is also there is maintaining these illegal
immigrants in certain sectors of North-
Eastern Region.

SHRI KABINDRA PURKAYA-
SHTHA: The hon. Minister has admitted
the fact that the rate of growth of
population in the North Eastern States is
higher than any other part of the country.
As per the hon. Minister, several mea-
sures have been adopted by the Gov-
ernment. One of them is intensification
of patrolling by the Border Security Force.
As regards the intensification of patrol-
ling, | would like to know whether 50 per
cent of the BSF personnel have been
withdrawn from the border area and sent
to Jammu and Kashmir. If so how the
Government can control the border?

Secondly, as far as strengthening
of Border Security Force's Water Wing
is concerned, | have to say that | am
a resident of the North Eastern Region
and | have come from the border area.
| have never found any such activities
of the Water Wing.

Thirdly, The Government hag sub-
mitted that the border road construction
and border fencing is done. But, this is
also not at all satisfactory.
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So, | want to know how this Gov-
ernment will control this infiltration, which
has already been admittéd by the Gov-
ernment, and take the North-Eastern
States out from the clutches of these
infiltrators. At the same time, | want to
kow another thing. All the forest reserves
are being taken over by the infiltrators,
and the tribal people, who are the original
residents of those places, are being
ousted. | want tc know, what measures
the Government is adopting to save the
tribal people from the clutches of these
infiltrators.

SHRI P.M. SAYEED: Sir, the hon.
Member's apprehension, | think, has no
basis because as far as the paramilitary
forces are concemed, we have enough
of these forces to guard the borders of
the North-Eastern region.

As far as the border roads and
fencing are concerned, | would like to
give the figures which will speak for
themselves. Let met tell you, Sir, that in
Assam, 192 kilometres of roads were
approved and 106 kilometres have been
completed. In Meghalaya, 208 kilometres
were approved and 151 kilometres have
been completed. Likewise, in West
Bengal, 1,770 kilometres have been ap-
proved and the distance completed is
374 kilometres. As regards bridges, in
Assam, the number of bridges approved
is 5521 and the number of those
completed is 2,325. With regard to
fencing, the number of kilometres
approved is 158 and the number of
kilometres completed is 104. It is a very
lengthy statement and all the figures will

reflect the same thing. If the hon. Member

wants, | can send the list to him.

As far as finance is concerned,
Rs. 831.17 crore have been sanction and
so far we have spent Rs. 322.258 crore.

VAISAKHA 8, 1916 (SAKA)
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So, the figures speak for them-
selves. Of course, the speed at which
we are going is not up to our satisfaction,
but it is wrong to say that the North-
Eastern region is being neglected. We
have given the importance to this region
that it deserves, and it will continue to
receive the attention of the Government.

AN HON. MEMBER: Please allow
me one supplementary, Sir.

MR. SPEAKER: Let the Members
from the North-Eastemn region speak.
Everybody cannot be allowed to speak.
You should understand that the Members
from the North-Eastern region should be
given the preference.

DR. JAYANTA RONGPI: Sir, it is
very: interesting to note that the Home
Ministry has attributed the infiltration
across the borders, as one of the causes
of abnormal growth of population in the
North-East. We all remember that in
1985, this issue of abnormal infiltration
was supposed to be clinched when the
Assam Accord was signed. Now since
infiltration is still going on, the main
contentious issue is that people are
saying that the lllegal Immigrants (Detec-
tion) Tribunals Act (IMDT) itself is defec-
tive and until and unless it is amended,
the problem of infiltration cannot be
solved. Of course, border issue, fencing,
paramilitary forces, etc. are necassary...
(Interruptions).

MR. SPEAKER: Will you come to
the question please?

DR. JAYANTA RONGPI: Yes | am
building up the question.

MR. SPEAKER: But it is taking too
long to build up the question.
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DR. JAYANTA RONGP!: Sir, some
people are saying that in the name of
detecting illegal immigrants, genuine
Indian citizens are being harassed. This
is the main contentious issue. Until and
unless this is clinched, the infiltration
issue cannot be solved. So, may | know
from the Government whether the Home
" Ministry is contemplating to call a meet-
ing of different political groups, which are
championing or playing this -particular
issue, may be for their own narrow ends,
“to discuss this particular issue of whether
the IMDT Act should be amended or not
and to chalk out other modalities?

The second part of the my question
is...(Interruptions).

MR. SPEAKER: Only one supple-

mentary is enough. Otherwise, every-
thing will be confused. | am not alowing
that. Please take your seat.

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN): Sir, the
Government proposes to call all the Chief
Ministers of the concernd areas because
it is a fact that infiltration is going on on
a large scale. And, that is why it be-
comes absolutely necessary that what-
ever is called for is to be done in order
to stop the infiltration which is going on.
But, at the same time we have to keep

in view that those who have become the .

residents of the area should not be
disturbed. The Assam Accord also con-
templates that upto 1971 certain conces-
sions have to be given but, thereafter
whosoever has come has to go back.
There is some kind of activity at the
diplomatic level also and the Bangladesh
Government and the Government of
India are now considering as to how best
we can find a solution to the problem.

SHR!I LAETA UMBREY: Mr.
Speaker, Sir, the alarming increase in the
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population of the North-Eastern region,
as stated here, is because of the

_infiltration. The Inner Line (Regulation)

Act, which is in existence in some States,
has been able to contain the infiltration
to some extent. Many States in the
North-Eastern region have, therefore,
demanded for this Act. But, there is news
in circulation that even this Inner Line
(Regulation) Act is going to be withdrawn
from the State where it is already in
existence. | would like to know from the
Minister whether it is a fact that in the
name of development of tourism, the
Govemnment is going to withdraw the

" Inner Line (Regulation) Act from Arunachal

Pradesh, Mizoram and Nagaland.

SHRI P.M. SAYEED: Sir, this ques-

" tion has nothing to do with the Inner Line

(Regulation) Act. | think the hon. Member
is a little confused. This is only con-
cerned with the illegal emigrants. In any
case, no illegal emigration is aliowed to
take place.

SHRI KIRIP CHALIHA: | would like
to have a specific answer to a very
specific question. | would like to know
whether the Home anistry is aware of
the fact that this influx is endangering the
identity of the local people who have
been there since ages and whether the
Home Minister considers the steps taken
as adequate enough to prevent further
infiltration or not. If not, what specific
measures the Government further con-
templates to take to stop infiltration in
future? Or, they will allow another agi-
tation to come up which will spoil the
entire North-Eastern region.

SHRI P.M. SAYED: The steps that
we have taken are enough to check
effectively... (Interruptions)

SHRI KIRIP CHALIHA: They are
not enough.
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SHRI S.B. CHAVAN: For the infor-
mation of the Hon. House, | have already
stated that this problem.... (Interruptions)

MR. SPEAKER: Please sit down.
That is not going on record.

.

(Interruptions)*

MR. SPEAKER: That is unneces-
sary. Please sit down now.

SHRI S.B. CHAVAN: |. have al-
ready accepted the seriousness of the
problem and | have also stated that the
measures taken so far have not been
able to produce the kind of results that
we had anticipated. There is no question
of any prestige involved. All the con-
cemed Chief Ministers will be .called
again and the matter wil be discussed
throughly. About whatever action is called
for and whatever measures are neces-
sary, we will certainly take further steps
in the matter.

SHRIMATI BIBHU KUMARI DEVI:
Sir, can we have a Half-an hour discus-
sion on this subject?

MR. SPEAKER: You should give
notice first and then ask.

Development of Oil Fields

*463. SHRI SANAT KUMAR
MANDAL: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
fo state:

(a) the particulars of bids received
by the Government from inside the
country and abroad for development of
proven oiffields;

(b) the norms followed in evaluat-
ing the bids;
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(c) whether any complaints have
been made by the bidding companies in
this regard;

(d) if so, the details thereof and the
Government’s reaction thereto; and

(e) the particulars of bids approved
and the terms and conditions relating
thereto? :

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (e). A Statement is laid
on the Tbale of the House.

STATEMENT

(@) In response to the offer made

" by the Government of India in August,

1992 for development of 31°small and
12 medium-sized fields, a total of 117
bids wre received. 22 foreign companies
and 26 Indian companjes submitted bids,
either on their own or in consortium. In
the offer of fields made in October, 1993
for development of 8 medium and 33
small-sized fields, a total of 54 bids have
been received from 11 foreign and 19
Indian companies.

(b) to (d). The bid documents,
provided to all interested companies,
prescribed the format and content of the
bid to be given by each bidder. These
include inter alia details of the bidding
company/consortium, technical informa-
tion relating to reservoir assessment,
reserve estimates and work programme
and the commercial terms offerred.

Clarifications are sought from bid-
ders, both before and during negotiations

*Not recorded.
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with them, on their proposals and the
non-negotiable terms are made clear to
them. These are the payment of statu-
tory levies, the firmness of cost estimates
and the previous experience of the bid-
der in undertaking development of fields.
Bidders are also told to give their re-
sponses by a specified last date.

The technical evaluation of the
proposals received after negotiations and
clarifications is carried out and the com-
mercial terms offered by all technically
acceptable bidders are then evaluated.

Some companies had sought to
know the reasons for their bids not being
successful. Replies has been sent to
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them in this regard. Representations
were also received from one company
regarding the criteria used for evaluating
the bids. The points raised by them have
been examined and Government is of the
view that the final decision taken is in
accordance with these criteria, specified
in the bidding format and during nego-
tiations with bidders, and based on sound
techho-economic considerations.

(e) Government have approved the
award of contracts for 13 small-sized and
4 medium-sized fields. 12 of the small-
sized fields are in Gujarat while the
PY-1 field is in the Cauvery offshore
basin. Details of the awards for the small-
sized fields are as follows:—

Name of the company/consortium

Field

1. Gujarat State Petrochemicals
Corporation Limited, (GSPCL),
Ahmedabad

2.  Selan Exploration Technology Ltd.,
: *New Delhi

3. Larsen & Toubro, Bombay-Joshi
Technologies, USA

4, Interlink Geofizika, Baroda

5. Hindustan Oil Exploration Company

Hazira, Cambay Bhandut, Matar
and Sabarmati

Indrora, Bakrol and Lohar

Dholka, Wavel

Baola
PY-1

(HOEC), Baroda-Mosbacher Energy Co.

USA-Petrodyne Inc.,, USA

6.  Hindustan Oil Exploration Company,
Baroda-Gujarat State Petrochemicals

Corporation Ltd., Ahmeabad,—
Petrodyne Inc., USA

Asjol

There medium-sized fields in the
Western offshore—Mukta, Panna and Mid
and South Tepti—have been awarded to
a consortium of Enron Exploration Com-
pany of USA and Reliance Industries of
India, while the Ravva field in Krishna-
Godavari offshore has been awarded to

a consortium of Command Petroleum,
Australia Videocon International, India
and Marubeni Corporation, Japan. The
medium-sized fields are to be developed
by the private companies in joint ven-
tures with ONGC while the small-sized
fields would be developed by private
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companies on their own, without parti-
cipation by ONGC. These fields are to
be developed under production sharing
arrangements, with statutory levies like
royalty and cess being payable.

SHRI SANAT KUMAR MANDAL:
Sir, | would like to know whether the
consortium, which had been given the
letter of intent for the development of the
prestigious Ravva oilfield, has sought for
some, changes in the model production
sharing contract and if so what are these
and what is Government'’s reaction there-
to particularly its impact on the payment
of cess, royalty and other statutory
levies.

CAPT. SATISH KUMAR SHARMA:
Sir, | think the hon. Member is referring
to the Ravva field. | am not aware of
any deviation which has been asked for
by the party which has succeeded in
getting Rawva field bid.

SHRI SANAT KUMAR MANDAL:
Sir, | want to know whether there has
been some controversy regarding the
award of the letter of intent to Enron-
Reliance consortium for the development
of the Panna, Mukta and Tapti fields and
if so how Government wants to proceed
further in the matter.

MR. SPEAKER: He is suggesting
some project and he says there is some
controversy. Is it true? And if it is true
how would you like to deal with it?

CAPT. SATISH KUMAR SHARMA:
Sir, when this Tapti field was given to
Enron-Reliance combine, the BHP-Tata
which were also in the race wrote to the
Government asking why their bid was
rejected to which the Government has
replied to them. | shall briefly share some
information with the hon. Member on this
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issue. BHP was told that technically their
proposal was good. The background is
that they were asked to indicate their

_ stand through our letters of 20th, 22nd

and 25th October, 1993, to be sent to
us latest by 2nd November. They replied
on 2nd November. The issues involved
were: (i) payment of statutory levies; and
(i)) firmness of the cost estimates. They
committeed to firmness of the cost
estimates but to have statutory levies
they stated that their stand was that to
pay, statutory levies they will have to
change the other elements of the fiscal
package. That is how they did not
succeed in getting the bid.

SHRI G.M.C. BALAYOGI: Sir, thank
you for giving me the opportunity.

The entire K.G. Projeci and the
drilling operations of O.N.G.C. are situ-
ated in my parliamentary constituency of
Amalapuram in Andhra Pradesh. So far
the O.N.G.C. also invested more than
Rs. 2,000 crores for drilling operations in
the same place and also now the
O.N.G.C. is getting Rs. 200 crore per
year. Two years back also the hon.
Minister has agreed in the House that the
O.N.G.C. is going to give some funds for
the development of that local area for the
laying of the roads and some bridges
also. The people are also agitating for
the laying of the roads and all these
things in the area. The ONGC is not
taking any care. Now, the. ONGC is
entrusting the field Raava structure and
the ONGC project operations to the
private companies. In this background |
want to know from the hon. Minister
whether the private companies will take
any interest for the development of the
local area or not.

CAPT. SATISH KUMAR SHARMA:
Sir, | can only assure the hon. Member
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that from our past experience we found
that infrastructe requirement is a must
whether there is exploration activity or
development activity. So, his concern
about infrastructure development of his
‘area, | believe, will take place automa-
tically.

[Translation]

SHRI DAU DAYAL JOSHI: Mr.
Speaker, Sir, in August 1992, bids were
invited for 31 small fields and 21 medium
sized fields. Then what was the reason
to invite 33 bids for small fields and 8
bids for medium sized fields in October
again. Earlier, there were 25 foreign
companies and 2€ Indian companies.
Since no action was taken on these bids,
only 11 foreign companies and 19 Indian
companies were left upto October and
orders were given for 13 small fields and
4 medium sized fields. | would like to
know from the hon. Minister as to what
has happened to the remaining fields?

Mr. Speaker, Sii, the second part
of my question also relates to it
Kishangarh is in a position to set up 80
gas-based units on a large scale and a
large quantity of gas has also been
. discovered in Jaisalmer, which needs to
be refined. | would like to know whether
the fields of Rajasthan were inciuded in
the bids invited; if not, whether the
Government is considering Rajasthan
seriously? if so, the time by which these
bids would be invited and if not the
reasons thereof?

[English]

CAPT. SATISH KUMAR SHARMA:
Sir, as the hon. Member has correctly
mentioned, in the first round of discov-
ered oil fields 12 medium size and 31

small size fields were offered and in the .
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second round 8 medium size and 33
small size fields were offered. The
response from the Indian companies as
well as the foreign companies has been

" very encouraging in both the rounds. In

the first round a lot of small size fields

have already been farmed out in Gujarat

and the second round is under evalua-

tion. As far as his concern about

Rajasthan is concerned, | can only as-

sure him that not only in the production

programme but also in the exploration

programme Rajasthan is receiving Sur

highest priority because of our discovery
of gas there. | personally also believe

that, seeing the hydrocarbon prospects

across the border in Pakistan which are

there and which have already been found
by Pakistan, this is one area which has

a very high potential for the_country.

[Translation]
Subsidy on LPG

+
*464. SHR!I RAJESH KUMAR:
SHRIMATI SHEELA
GAUTAM:

Will the Minister of PETROLEUM

- AND NATURAL GAS be pleased to

state:

(@) whether the Government are
providing subsidy on LPG;

(b) if so, per cylinder cost price
thereof; :

(c) the details regarding Govern-
ment tax, transportation charges and ad-
ministrative expenditure separately;

(d) whether any efforts have been
made by the Government to minimise
this cost price; and
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(e) if so, the extent to which the
Government propose to bring down the
cost. price as a result thereof?

[English]

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). LPG meant for
domestic use is subsidised. The cost of
production and its varicus elements vary
from unit to unit depending upon the level
of crude throughput, pattern of produc-
tion, delivered cost of curde oil, the cost
of processing, refining and the retumn on
the ‘capital employed etc. Retail price
includes ex-storage price, freight, deal-
ers commission, local levies and taxes
and varies from place to place.

(d) and (e) While the major com-
ponent of the cost of production is the
cost of raw material, constant efforts are
made to improve the operations of the
producing units in order to reduce. the
processing costs.

[Translation]

SHRI RAJESH KUMAR: Mr. Speak-

er, Sir, the prices of LPG supplied to
consumers have considerably increased
all over the country and the cylinders
supplied by the dealers contain less
quantity of gas than the prescribed one.
The Hon. Minister has replied that retail
price includes ex-storage price, freight,
dealers’ commission, local levies and
taxes. Sir, through you, | would like to
know whether the Government has any
plan to bring uniformity in the prices of
LPG all over the country.

[English]

CAPT. SATISH KUMAR SHARMA:
Sir, there is no question of bottling units
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supplying cylinders which are partially
filled or which are empty. This is a
serious matter and wherever this had
happened we had taken the strongest
measures. ff there are any specific
instances which the hon. Member can
bring to my knowledge | can assure him
I will immediately take the strongest
measures possible. As far as the dispa-
rity in the price structure from the retail
outiet or from market to market is con-
cerned, it is only because of freight
variations and the sales tax. These are
the only two elements which are respon-

- sible for the price variation which is there

in the four cities.
[T ranélation]

SHRI RAJESH KUMAR: Mr. Speak-
er, Sir, recently private companies have
aiso entered this field and the Public
Sector Companies are already function-
ing in this field. There is a big difference
in the prices of LPG supplied by these
two sectors. Private sector companies
are selling LPG cylinders at higher rates
and connections are being given to rich
people. | would like to know whether the
Government is making any arrangement
to bring uniformity in the prices of LPG

. cylinders being supplied by the Private

companies and the companies of Public

- sector and whether there is any proposal

to impose any restriction on the private
companies?

[English]

CAPT. SATISH KUMAR SHARMA:
Sir, the hon. Member is mentioning about
our parallel marketing system of LPG
and kerosene which is under way. In the
existing network through which the LPG
is being distributed is subsidised and as
the hon. Member is aware, for each
cylinder a subsidy of about Rs. 66/- is
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given. In spite of that we have over a
crore people in the waiting list. The idea
is, through the parallel marketing system
the market forces will fix the price which
the distributor through the parallel mar-
keting system will charge. What will
happen is, augmentation of supplies will
take place and more supplies will come
in the country. There are people who can

pay a little more than Rs. 97/- or Rs.’

98/- which is being paid for a subsidised
cylinder. Through the parallel marketing
system it may cost Rs. 130/- or
Rs. 140/-. The whole idea is, the people
who can afford to pay more and not be
in the waiting list will pay their extra
money. So, it will only help our middle
class people who need the subsidy. We
have no intention of withdrawing the
subsidy. The subsidy is being given
through the Public Distribution System.
We have no intention of withdrawing that.
~ We are only trying to augment the supply
through the parallel marketing system
where the price will be different.

[Translation]

SHRI GOVINDA CHANDRA
MUNDA: Mr. Speaker, Sir, the hon.
Minister has said that subsidy is given
on LPG and foreign companies have
been invited here to make LPG supply
to the middle class people available
smoothly. But | would like to say that a
very large number of Adivasis live in
India and Govemment has launched
several schemes for their upliftment. In
respect of LPG connections, | would like
to say that tribals are not at all given LPG
and they have to approach MPs for it.
Not to speak of allotment of Gas Agency
to tribals, they are not getting even gas
‘cylinders. Earlier, its cost was Rs. 100
but now it has gone up to
Rs. 115. Why tribals are treated in this
way? We cannot uplift the tribals in this
manner. Although, | have the experience
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of the entire country but about Orissa,
I-would like to say that the hon. Minister
does not take any interest. in providing
LPG to tribals and the result is that these
people have been suffering. Why is it s0?
Sir, through you, | would like to know
from the hon. Minister whether subsidy
to tribals will be given on LPG or not?

[English]

CAPT. SATISH KUMAR SHARMA:
Sir, if the hon."Member is enquiring about
subsidy for Adivasis, as far as the LPG
is concemed, the subsidy is already
there. If he is enquiring about the LPG
dealership, all the SC/ST and other
weaker sections already have a scheme
whereby we help them to set up their
agencies to get the land and working
capital. All these additional facilities are
there. | can assure the hon. Member that
they are already in place.

SHRI M.R. KADAMBUR JANAR-
THANAN: The Ministry has aiready indi-
cated that one crare people are in the
waiting list of LPG consumers. Therefore,
we are under the compulsion of importing
LPG. | want to know from the hon.
Minister what are the steps taken by the
Government to improve LPG import
handling facilities in our ports, particularly
in our Tamil Nadu port and what is the
price factor difference between the im-
ported gas and indigenous gas.

CAPT. SATISH KUMAR SHARMA:
The hon. Member has a valid point that
most of the LPG which is being supplied
is, in fact, indigenous. Part of it is
imported. But the hon. Member is right
in asking about the port facilites and

" what Government is doing regarding port

facilities because non-availability of port
facilities is one of the constraints which
we face for additional imports. That is
one of the problems. But the Govern-
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ment has already taken steps not only
to augment the existing port facilities at
Bombay port and Vizag port but we have
also plans for additional port facilities.

SHRI M.R. KADAMBUR
JANARTHANAN: But Tamil Nadu port is
not seen in that.

CAPT. SATISH KUMAR SHARMA:
| will check up the suggestion of the hon.
Member. If there is any plan for Tamil
Nadu port, | will get back to the hon.
Member.

[Translation]

SHRI BHERU LAL MEENA: Sir, the
number of gas agencies is very high in
urban areas. There are 10 to 12 gas
agencies in a constituency but rural
areas do not have gas agencies at all.
Keeping this in view, | had made a
demand from the Government to open
gas agencies at Panchayat levels but not
a single gas agency has been opened
at the places | had asked for. Sir,
through, you, | would like to know whether
the Government will think over the
puoposal of opening gas agencies at
Panchayat level in rural areas.

[English]

CAPT. SATISH KUMAR SHARMA:
The norms are that wherever there is a
population which is more than 20,000 in
a town, that is considered fit for opening
a new LPG outlet. There are many many
towns of that population where the out-
lets have still to be opened. We have our
new marketing plan starting from 1994
onwards. If the hon. Member has any
outlet in mind where he feels that the
agency should be located, he should
pass on the information to me. It can be
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considered in the new marketing plan
which starts in 1994.

[Translation]

SHRI RAJVEER SINGH: Mr. Speak-
er, Sir, | would like to say that the
companies, which were issued letters of
intents have collected crores of rupees
from common people in the name of
allotment of dealership. The people who
were allotted gas agencies have collec-
ted money from common people in the
name of the booking gas connections.
For the last two years, this exercise has
been going on by publishing advertise-
ments in newspapers in this regard.
Apprehending scarcity of LPG, people
are depositing money to get it immedi-
ately. But today situation is such that
even ports have not been constructed
where gas will be landed. Therefore, |
would like to know from the hon. Minister
whether the money deposited with these
companies for the last 2-3 years is safe
and whether there is any plan to return
the money with interest to people in case
these companies fail to supply LPG.

State Governments are being ad-
vised to keep a watch on them and if
necessary to take action to ban collection
of advance deposits by the private com-
panies which are undertaking the LPG
marketing.

Oil Selection Boards

+
*465. SHRI RAM NIHOR RAI:
SHRI G. MADEGOWDA:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:
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(@) the number of Oil Selection
Bords functioning in the country, State-
wise; .

(b) whether the Government have
received complaints about the working of
these Boards during the last two years;

(c) if so, the details thereof, State-
wise; and

(d) the action taken by the Gov-
ernment in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (d). A Statement is laid
on the Table of the House.

STATEMENT

(a) Sixteen OSBs are functioning at
present in the country. Statewise details
are given in the Annexure.

(b) to (d) Complaints about the
functioning of some QOil Selection Boards
were received. Accordingly, tenures of
Chairmen and Members of seven Oil
Selection Boards viz.,, Uttar Pradesh,
Bihar, Haryana, Punjab, Maharashtra,
Kerala and Karnataka had been termi-
nated on March 2, 1994.

ANNEXURE

16 OSBs for States/Groups of
States—

1. Andhra Pradesh
2. Bihar

3. Gujarat, Dadra & Nagar Haveli

4. Haryana
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5. Himachal Pradesh

6. Karnataka

7. Madhya Pradesh

8. Maharashtra, Goa, Daman & Diu
9. Orissa

10. Punjab

11. Rajasthan

12. Tamil Nadu, Pondicherry, Andaman
& Nicobar Islands

13. Uttar Pradesh
14. West Bengal

15. Artinachal Pradesh, Assam,
Manipur, Meghalaya, Mizoram,
Nagaland, Sikkim & Tripura

16. Delhi and Chandigarh
[Translation]

SHRI RAM NIHOR RAl: Mr. Speak-
er, Sir, in his reply to part (b) and (d)
of the question, the hon. Minister has
said that complaints were received against
the functioning of some Oil Selection
Boards and on the basis of these com-
plaints, 7 Oil Selection Boards were
wound up. | would like to know whether
any enquiry would be made on the basis
of complaints made against the chairmen
and the members of those Boards. |
would also like to know whether the
persons who had been selected and
recommended for dealership by the
former Boards would again be called for
interviews by the new Boards through
advertisements.

[English]

CAPT. SATISH KUMAR SHARMA:
As the Members here are aware, some
of my friends from this side who came
to me and verbally complained to me
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about the functioning of the Board in
these six or seven States and also gave
written complaints. | did' not hesitate to
change them. Let me also assure the
Members that wherever such old cases
which some of the old Boards were
processing and where complaints have
come and where it is still possible to re-
advertise them, | shall make my best
efforts to get them re-advertised wher-
ever such cases exist.

[Translation]

SHRI RAM NIHOR RAI: | would
also like to know from the hon. Minister
as to what action he is contemplating
against the persons for such irregulari-
ties?

[English]

CAPT. SATISH KUMAR SHARMA:
The important issue here is the public
credibility. Whenever a non-official Board
which does not function to the satisfac-
tion of the public, where its credibility
comes into question, the important thing
is, we have taken steps to change them
so that a new Board is in place. So the
members should be satisfied with that.
| hope the new Boards will deliver the
services and do justice. And besides
these Boards, if there are any complaint
received about any other Board, | will not
hesitate to change them. My belief is, by
changing the seven Boards, it will have
a salutary effect on the other Boards and
the functioning will improve.

[Translation]

PROF. PREM DHUMAL: Mr. Speak-
er, Sir, hon. Minister made a mention of
seven Se'action Boards. | would like to
know from him whether complaints have
also been received from Himachal
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Pradesh that Members of Board have
alloted all the gas agencies and petrol
pumps to their relatives? If so, will those
members be removed from the Board?

[English]

CAPT. SATISH KUMAR SHARMA:
If the hon. Member has any specific
instance where Board Member has given
the agency to his relative, certainly action
will be taken against him.

SHRI P.C. THOMAS: There is one
very serious effect of this. But it may not
be that the norms are correctly followed.
But somehow, in many towns, where
after a long wait, an agency is called for
and after scrutiny, somebody is given the
agency, it so happens that because the
norms are not strictly complied with or
because there are doubts with regard to
the action taken by the Selection Board,
many such cases are stayed by the court
because many people go to the court.
Therefore, a very serious plight is being
faced by the public in the sense that they
are not getting the agency in spite of a
very long wait and in spite of the action
taken by the Government. Therefore, |
would like to know from the Government
what action will be taken in such cases.
Where the action of the Selection Board
is questioned, what action will be taken
by the Government to make the courts
to decide expeditiously and give the
services at the earliest to the people?

CAPT. SATISH KUMAR SHARMA:
| am not in a position to say what | can
do in the matter of court cases. Wher-
ever our Ministry is involved or our
companies are involved and as far as the
action they have to take in these matters,
certainly | will ensure that there is no
question of a time-consuming exercise.
But in most of these cases, stays are
given by courts. So, till the court decides
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about it, there is very little that we can
do.

[Translation]

SHRI ANNA JOSHI: Mr. Speaker,
Sir, the hon. Minister has given an
account of the complaints received against
different Oil Selection Boards, but | would
like to know whether any enquiry has
been made into this matter? By what
time new Oil Selection Boards be set up
in those seven States where the Boards
were wound up and within what time
these Boards would start functioning?

[English]

CAPT. SATISH KUMAR SHARMA:
Sir, if we find that an enquiry is neces-
sary or is justified in any particular case
where if anybody brings up the kind of
information which is required, then the
question of enquiry will be considered.
With regard to the other question which
the hon. Member asked, | would like to
state that most of the Boards are already
in operation excepting the Jammu and
Kashmir and Kerala Boards and very
soon they will also start functioning.

WRITTEN ANSWERS TO
QUESTIONS

[Translation]
Crude Oil
*466. SHRI NAWAL KISHORE
RAI:
SHRI NITISH KUMAR:
Will the Minister of PETROLEUM

AND NATURAL GAS be pleased to
state:
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(a) whether the Government have
assessed the average cost of production
of crude oil in the country;

(b) whether the price of crude oil
in international market is less in compa-
rison to the production cost in the country;

(c) if not, the details thereof;

(d) whether the Govermment have
formulated any action plan to reduce the
production cost of crude oil in the coun-
try; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir.

(b) and (c). The estimated produc-
tion cost (inclusive of statutory charges
etc.) of ONGC for the year
1993-94 was Rs. 2785MT which is
comparable to the current international
market price of crude.

*(d) and (e). Steps taken to reduce
the cost of production include application
of value engineering techniques, control-
ling over-head and semi-variable expen-
ditures, use of latest technology and
introduction of improved managerial tech-
niques eftc.

[English]
llliteracy among SCs/STs

*467. SHRI BAPU HARI
CHAURE:
SHRI MANIKRAO
HODLYA GAVIT:

Will the Minister of WELFARE be
pleased to state:
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(a) whether the Govemnment have
conducted any survey to know the per-
centage of illiteracy amongst the Sche-
duled Castes and the Scheduled Tribes
in the country;

(b) if so, the details thereof, State/
Union Territory-wise;

(©) .if not, the reasons therefor; and

(d) the steps taken/proposed in this
regard? '
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THE MINISTER OF STATE IN THE

" MINISTRY OF WELFARE (SHRI K.V.

THANGKA BALU): (a) and (b). No spe-
cific survey is conducted by the Govern-
ment to know the percentage of illiteracy
amongst the Scheduled Castes and
Scheduled Tribes. Data on literacy is
collected by regular census organised
once in ten years. The last census was
conducted in 1991. Literacy data on SCs
and STs for India as well as different
States and Union Territories are given in

the enclosed Statement. '

(c) and (d). Question does not
arise.
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[Translation]

Family Plannln§ Programme
' %468 SHRI RAJENDRA
AGNIHOTRI:
SHRI BRIJBHUSHAN
SHARAN SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether some State Govern-
ments have requested for the World
Bank assistance to implement the family

" planning programme during the last three
years;

('b) if so, the details thereof, State/
"Unlon Territory-wise;

(c) the amount sought by the Gov-
ernment and the amount actually provi-
ded by the World Bank for this purpose,
State/Union Territory-wise;

(d) whether the State Govefhments
have utilised the entire amount; and

(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) to (e). Based on
requests received from States, World
Bank has approved the following assis-
tance: :

(Rs. in crores)

Population Project for

Bangalore city 29.05
Population Project for A

Calcutta city ‘ 75.28
Population Project for

Deli city C e 35.70

Population Project for -
Hyderabad city 26.03
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As the Project for the cities men-
tioned above. have been approved only
recently (August, 1993), implementation
is in the initial stage.

" The projects for Assam, Kamataka
and Rajasthan are in the final negotiation
stage with the World Bank.

_ Adulterated Milk

*469. 8HRI ARJUN SINGH YADAV:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government are
aware that Urea is being used to ensure
that adulteration of water in milk is not
detected;

(b) the effect of consumption of
urea on the human health; and

(c) whether the Government have
any instrument to detect adulteration of
urea in milk?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No such specific
case has come to the notice of the Gowvt.

(b) Urea is toxic in nature and its
addition to milk would be an offence
under PFA Act & Rules.

(c) Yes, Sir. Testing facilities are
available in food laboratories.

[English]
Coal Resources/Reserves

*470. DR. K.V.R. CHOWDARY: Will
the Minister of COAL be pleased to state:

(a) the coal resources/reserves es-
timated by the Geological Survey of
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India, as on January 1, 1994; State-wise
and Category-wise;

(b) the details of coal exploration
programme during 1994-95; and

(c) the details of drilling carried out
during 1993-94?

VAISAKHA 8, 1916 (SAKA)
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THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA): (a) The Coal resources/reserves
estimated down to 1200 metres by the
Geological Survey of India' (GSI) as on
January, 1, 1994, State-wise and Cate-
gory-wise are given below:

(in million tonnes)

Total

State Proved Indicated Inferred

Andhra Pradesh 6182.68 916.37 3738.70 10837.75
Arunachal Pradesh 31.28 11.04 47.96 90.23
Assam 133.38 67.17 94.63 295.18
Bihar '29796.02 28632.14 6172.96 64601.12
Madhya Pradesh 10013.55 21306.88 8960.43 40280.86
Maharashtra 3194.41 1170.07 1912.05 6276.53
Meghalaya 88.99 69.73 300.71 459.43
Nagaland 343 1.35 15.16 19.94
Orissa 6661.44 22312.14 17553.09 46526.67
Uttar Pradesh 662.21 400.00 - 1062.21
West Bengal 11280.05 11191.96 3969.95 26441l'95
Total ' 68047.39 86078.84 42765.64 196891.87

(b) The detaiis of coal exploration .

) I
programme during 1994-95 are given State Meterage to be drilled
below: Madhya Pradesh 91,000

Maharashtra 29,000
State Meterage to be drilled Orissa 39,500
Andhra Pradesh 95000  Meghalaya . 300
Assam 2,200
West Bengal 29,800
Bihar 78,200 Total 3,65,000
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(c) The details of drilling dene in 1993-94 are as follows:

State Meterage drilled No. of blocks

explored
Andhra Pradesh 92,990 16
West Bengal 34,028 17
Bihar 73,438 39
Madhya Pradesh 90,714 41
Maharashtra 37,596 24
Orissa 37,866 14
Assam 1,894 4
Meghalaya 300 1
Total 3,68,826 156
[Translation] [English]

Narmada Project

*471. SHRIMAT!I BHAVNA CHIKH-
LIA: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Government pro-
pose to declare the Narmada Project as
a national project;

(b) if so, the details thereof;
(c) if not the reasons therefor; and

(d) the time by which it is likely to
be declared as a National Project?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA): (a) to (d). Although
Narmada Projects are of National impor-
tance, no project has been declared as
‘National Project’.

National Oral Health Policy

*472. SHRI D. VENKATESWARA
RAO:
SHRI UDAYSINGRAO
GAIKWAD:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government pro-
pose to formulate a National Oral Health
Policy;

(b) if so, the details thereof;

(c) whether a seminar on Oral
Health Policy in Commonwealth countries
was recently held in New Delhi;

(d) if so, the outcome of the
deliberations; and

(e) the follow-up action taken by
the Government thereon?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (@) Oral health issues are
taken care of under the general health
programme.

(b) Does not arise.
(c) Yes, Sir.

(d) and (e). The Workshop has
recommended an Oral Health Policy and
the establishment of All India Oral Health
Commission. The fuil report of the Work-
shop has not yet been received.

[Translation]
World Bank Assistance for T.B.

*473. SHRI KHELAN RAM
JANGDE:
SHRI RAM KRIPAL YADAV:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) whether the World Bank has
approved the T.B. control project to be
implemented in the country;

(b) if so, the details thereof, and

(c) the States likely to be covered
under the project?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) (a) to (c). A T.B. Control
Project covering the States of Kerala,
Gujarat, Bihar, Himachal Pradesh and
West Bengal as well as 10 metropolitan
cities has been proposed for World Bank
financing. A World Bank pre-appraisal
mission is expected to visit India shortly
in. connection with the Project.
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Flood Control Plan

*474. SHRI MOHAMMAD ALI
ASHRAF FATMI:
SHRI HARILAL NANJI
PATEL:

Will the Minister of WATER RE-
SOURCES ‘be pleased to state:

(a) whether the Union Government
have formulated any scheme to control
floods “in the country;

(b) if so, the details thereof;
(c) if not,v the reasons therefor;

(d) the steps taken by the Union
Government in this regard;

(e) whether the State Governments
have requested the Union Government
to obtain World Bank/foreign assistance
for implementation of flood control
schemes in their respective States;

(f) if so, the details thereof, and |

(g) the steps taken by the Union
Government in this regard?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA): (a) to (d). Investi-
gations, Planning and Execution of Flood
Control Schemes are primarily the res-
ponsibilities of the State Governments.
The Centre renders assistance in works
that are technical, catalytical and promo-
tional in nature. The Rashtriya Barh Ayog
(1976-80) set up by the Central Govern-
ment for identifying measures to check
floods and their better management gave
207 recommendations. The Ganga Flood
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Control Board with its secretariat Ganga
Flood Control Commission was esta-
blished in 1972. The Ganga Flood Control
Commission has prepared comprehen-
sive master plans for flood management
for all the 23 river systems of Ganga.
Similarly, Brahmaputra Board established
in 1981 has prepared comprehensive
master plans for flood management in
Brahmaputra and Barak basins. These
master plans alongwith long term and
short term recommendations have been
sent to State Governments for formula-
ting detailed schemes after carrying out
ground susveys, investigations and taking
up their implementation.

(e) to (g). At present there is no
such proposal.

[English]
Fluorosis Disease

*475. SHRI V. SREENIVASA
PRASAD:
SHRI TARA SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether fluorosis has been
spreading in the country;

(b) if so, whether any survey has
been conducted to ascertain the exact
number of patients suffering from
fluorcsis;

(c) if so, the findings thereof;

{d) whether the Union Govern-
ments propose to allocate funds to the
State Governments to eradicate this

disease; and

(e) if so, the details thereof?

APRIL 28, 1994
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THE MINISTER OF HEALTH AND
(SHRI B.
SHANKARANAND): (a) Fluorosis is en-
demic in some parts of the country.

(b) and (c). Epidemiological studies
have shown that 15 States are endemic
for fluorosis. However, ‘exact number of =
patients has not been assessed.

(d) and (e). The Government has
launched a Sub-Mission on “Control of
Fluorosis” under the Rajiv Gandhi Na-
tional Drinking Water Mission (RGNDWM)
with emphasis on supply of safe drinking
water. and installation of defluoridation
plants. in the endemic areas.

Sardar Sarovar Project

*476. SHRI SRIKANTA JENA:
SHRI RAM VILAS
PASWAN:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(@) whether the Narmada Control
Authority was given two 'years time to
complete the environmental impact as-
sessment of Sardar Sarovar Project and
to formulate Environmental Action Plan;

(b) whether the environmental im-
pact assessment has been completed;

(c) if so, the details theréof; and
(d) if not, the reasons therefor? -

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) No, Sir.
According to the stipulations laid down
by the Union Ministry of Environment &
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Forests, while according the environment
clearance to Sardar Sarovar Project in

1987, Narmada Control Authority has to’

ensure that the environmental safeguard
measures are planned and implemented
pari-passu with the progress of work on
the project.

(b) and (c). Comprehensive studies
of physical, biological and socio-econo-
mic components of the environment on
the. upstream and downstream and the
command area regions of Sardar Sarovar
Project have been carried out.

(¢) Does not arise.
{Translation]
Medical Collieges

*477. SHRIMATI MAHENDRA
KUMARI:
DR. RAMKRISHNA KUS-
MARIA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the total number of medical
colleges in the country at present;

(b) whether these medical colleges
are sufficient to meet the demands of the
growing population of the country; and

(c) if not, whether the Govemment
are contemplating to open new* medical
colleges?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) (a) to (c). As per Medical
Council of India, at present, there are
146 medical colleges in the country. The
Central Government has no proposal to
open any new colleges. Opening of new
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medical colleges is govermed by the
provision of IMC (Amendment) Act 1993
and the Regulations made thereunder.

Changes in adoption procedure

*478. SHRI MAHESH KANODIA:
Wil the Minister of WELFARE be pleased
to state:

(a) the details of norms required for
adoption of Indian children;

(b} whether there is any proposal

to make suitable changes in the norms,
procedure and guidelines for adoption;

(c) if so, the details thereof, and

(d) the time by which changes are
likely to be affected?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.V.
THANGKA BALU): (a) There is no uni-

form law governing adoption of children

in the country. Hindus can adopt a child
in accordance with the provisions of the
Hindu Adoptions and Maintenance Act,
1956. Other communities can take chil-

dren in guardianship under the Guar- :

dians and Wards Act, 1890.

The inter-country adoption of

Indian children is regulated by norms and

procedures laid down by the Supreme

Court in Sh. L.K. Pandey Vs. Union of
India & O.M. (Writ Petition No. 1171 of
1982). In accordance with these direc-

tions, the Ministry of Weilfare had issued -

guidelines on 4th July, 1989.

(b) to (d). A Task Force under the

Chairmanship of Mr. Justice P.N. Bhag- :
wati, former Chief Justice of India was
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constituted by the Ministry of Welfare on
12.8.1992 tu revise and reformulate the
existing guidelines on adoption. The Task
Force has submitted its recommendations
which are presently under examination.
The salient features of the major recom-
mendations of Task Force are given in the
enclosed Statement‘A’. The revised guide-
lines will be finalised shortly.

STATEMENT-A

The salient features of the main
recommendations made by the Task
Force are as follows:-

1. The role of the Central Adop-
tion Resource Agency, Minis-
try of Welfare

() The original application/docu-
ments for adoption of Indian child may
be submitted by the foreign enlisted
agencies directly to the recognised Indian
placement agency with a photo copy to
CARA. The CARA has to furnish the
clearance certificate within the time frame
viz five weeks from the date of the
receipt of the application to the con-
cerned placement agency. As per exist-
ing guidelines, the foreign enlisted agen-
cies are required to forward the required
application and documents to CARA.

(i) CARA may be registered under
the Societies Registration Act and it shall
be an autonomous body. In the exercise
of its functions and powers it shall be
independent of any control or interfer-
ence by the Government of India save
and except in regard to matters of policy
where it shall be bound to act on
conformity with and in implementation of
such policy decision of the Government
of India.
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2. Role of the State Government/
U.T. Administrations

The State Government shall main-
tain a list of children's Homes and
adoption agencies working in the State.
They shall also form an Advisory Com-
mittee on adoption to effectively super-
vise the adoption work and to carry-out
the inspection of the adoption agencies.

3. Role of recognised Indian agen-
cies for adoption

The placement agencies shall make
all out efforts to place a child in an Indian
family according to a time-frame. The
Voluntary Coordinating Agencies shall -
issue necessary ciearance certificate in
favour of a placement agency for pur-
suing inter-country adoption only if they
fail to find an Indian family for the
adoptive child.

4. Recognition of Indian Agencies

The State Government shall submit
its recommendation on the application of
renewal submitted by the placement agen-
cies to the Central Adoption Resource
Agency within a period of two months
from the date of receipt of the application.
In the absence of any recommendation
from the State Government within the
time frame, the concurrence of State
Government will be presumed by the
Central Adoption Resource Agency and
the application will be processed by Central
Adoption Resource Agency for grant of
recognition within a maximum period of
two months. If no response is received
from the Central Adoption Resource
Agency to the application by the placement

-agency within a further maximum period

of two months or before the expiry of the
recognition of the agency whichever is
later, the renewal shall be deemed to
have been granted fdr a period of two
years.
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5. Enlistment of Foreign agen-
cles for adoption

The request from the foreign agen-
cies for the enlistment for the purpose
of inter-country adoption shall be routed
through the Indian Embassies/High Com-
mission in their country. The recommen-
dation of the Indian Embassies/High Com-
missions in their country will be taken into
account while considering the request of
the foreign agencies for enlistment by the
Central Adoption Resource Agency.

6. Role of Voluntary Coordination
Agencies

A time period for 60 days instead
of 30 days shall be given to V.C.A. for
putting their best efforts to place the child
within the country and in case they fail
they shall issue necessary clearance
certificate to the placement agencies
within a maximum period of 60 days.

7. Role of Scrutinising Agencies

The court may appoint any agency,
being a body of experts in the field of
child care and welfare not in itself in-
volved in any manner in the placement
of children in adoption as a Scrutinising
agency. The Court shall have the power
to appoint any other scrutinising agency
recognised by CARA depending upon the
situation.

8. Miscellaneous

It will be desirable for the Govern-
ment of India to enter into bilateral
agreement with countries which are re-
ceiving children from India for the pur-
pose of adoption and such bilateral
agreements should provide for full coordi-
nation between the appropriate autho-
rities of India and the receiving State and
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also for protection and safeguarding of
the welfare of the children taken for
adoption in the receiving State.

[English]
Build, Own and Operate Scheme

*478. DR. KRUPASINDHU BHOI:
Will the Minister of COAL be pleased to
state:

(a) whether the Coal India Limited
(CIL) had a proposal to implement the
‘build, own and operate' scheme;

(b) if so, the response received
from the private sector in this regard;

(c) its likely impact on CIL’s export
of coal:

(d) whether CIL has increased the
price of coal recently; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA): (a) and (b). Yes, Sir. Coal India
Limited (CIL) has decided to set up coal
washeries and also for captive power
plants at selected sites on Build, Qwn
and Operate basis. CIL has concluded
an agreement for three sites and have
issued Letters of Intent (LOI) for two
sites for setting up of captive power
plants on Build, Own and Operate basis.

With regard to setting up of coal
washeries. CIL have received response
from 42 companies against the pre-
qualification tender issued by CIL for the

purpose.

(c) Presently only small quantity of
coal is being exported to neighbouring
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countries. Impact on exports of setting
up of washeries would become known
only when exports take place. After
washing, coal quality will definitely improve
which should have a positive impact on
expotts.

(d) and (e). The last price revision
of coal for CIL was with effect from 19th
June, 1993. The average sale price of
CIL coal is Rs. 382 per tonne.

Childhood Cancer

*480. SHRI S.M. LALJAN BASHA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether childhood cancer is
rampant in the country;

(b) whether sufficient facilities are
not available for early diagnosis of child-
hood cancer; and

(c) if so, the steps taken to in-
crease facilities for its detection and
treatment?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) As per the data compiled
by the National Cancer Registry of the
Indian Cauncil of Medical Research,
childhood cancer upto 15 years of age
is estimated to account for upto 6 per
cent of all cancer cases.

(b) and (). Under National Cancer
Control Programme, emphasis is laid on
prevention, early detection and augmen-
tation of treatment facilities for cancers

including childhood cancer. A number of

new schemes have accordingly been
initiated from the year 1990-91 to aug-
ment these facilities.
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[Translation]

H.LV. Cases

5208. SHRI SURENDRA - PAL
PATHAK: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state: '

(a) the number of H.VI.V. (positive)
cases detecied in Uttar Pradesh til_l date;

(b) the details of the hospitals in
the State where the AIDS testing facilities
are available;

{c) whether the AIDS control pro-
gramme in Uttar Pradesh is implemented
by the Union Government with foreign
assistance;

(d) if so, whether the Union Gov-
ernment have reviewed this programme;
and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (@) As on 31st March, 1994,
from the State of Uttar Pradesh, 420 HIV
positive cases have been reported.

(b) A list of the Institutions is given
in the enclosed Statement attached.

(c) A centrally sponsored scheme
for the prevention and control of AIDS
is currently being implemented in the
various States/Union Territories including
the State of Uttar Pradesh with soft loan
from the World Bank and technical as-
sistance from the World Health
Organisation.

(d) and (e). The implementation of
the programme is periodically reviewed
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through supervisory visits, review meet-

ings and progress reports. The annual

meeting of the Central Council of Health
and Family Welfare also reviews this
programme. :

STATEMENT
Names of Hospitals where HIV
testing. facilities are available in
: Uttar Pradesh ’

Surveillance Centres:

1. Department of Microbiology, K.G.
Medical College, Lucknow.

2. Department of Microbiology, In-
stitute of Medical Science,

Varanasi.

3. Jawaharlal Nehru Medical Col-
lege, Aligarh.

4. Central JALMA Institute for Lep-
rosy, Agra.

5. Kamala Nehru Memorial Hospi-
tal, Allahabad.

Zonal Blood Testing Centres:

1. Blood Bank, District Hospital,
Gorakhpur.

‘2. Blood Bank, G.S.V. Medical Col-
lege, Kanpur.

3. Blood Bank, District, Hospital,
Allahabad.

4. Blood Bank, P.L. Sharma Hos-
pital, Meerut.

5. Blood Bank, KG. Medical Col-
lege, Lucknow. :
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6. Blood Bank, S.G.P.G.l.,

Lucknow.

7. Blood Bank, Medical College,
Agra.

8. Blood Bank, District Hospital,
Dehra Dun.

9. Blood Bank, District Hospital,
Nainital.

10. Blood Bank, District Hospital,
Shahjahanpur,

11. Blood Bank, M.L.B. Medical
College, Jhansi.

12. Blood Bank, Medicai College,
Varanasi. :

13. Blood Bank, Command Patho-
logy Lab. Central Command,
Lucknow.

[English]
Upgradation of Cancer Hospital

5209. SHRI DHARMABHIKSHAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) whether there is any proposal
to upgrade the Hyderabad Cancer Hos-
pital as Regional Cancer Hospital, and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) No, Sir.

(b) Does not arise.
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Directorate for Ayurved and
Homeopath

6210. SHRI RAM NAIK:
SHRI D. VENKATESH-
WARA RAQO:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have
decided to establish separate Di-ectorate
for Ayurved and also for Homeopathy;

(b) if so, the details thereof;

(c) the date on which these are
likely to be established; and

(d) the locations where the Head-
quarters of these Directorates are likely
to be established?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) to (d). The matter is under
consideration of Government.

[Translation]

Production of Petroleum

5211. SHRI JANGBIR SINGH: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@) whether the production of
petroleum is less than its consumption;

(b) if so, the measures taken to
increase its production; and

(c) the countries from which petro-
leum is being imported?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND

APRIL 28, 1994

Written Answers 64

NATURAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) Yes, Sir.

(b) Govt. have taken a number of
steps to augment indigenous production
of crude oil. These include development
of a number of new fields, additional
development of certain existing fields and
the development of small and medium
sized fields with private participation.

() Crude oil is imported under
term contracts with national oil compa-
nies of the oil producing countries namely
Iran, Kuwait, Malasiya, Saudi Arabia,
UAE etc. Import of crude oil is also
resorted to through spot purchase which
are not always relatable to specific coun-
tries.

[English]
1991 Census

5212. SHRI SYED SHAHABUDDIN:
Will the Minister of HOME AFFAIRS be
pleased to state:

(@) the titles of the publications
relating to 1991 census proposed to be
published by the Registrar General of
India;

(b) the original programme of publi-
cation;

(c) the present progress of publica-
tion;

(d) the reason for the delay; and

(e) the revised target date for
publication?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) to (e). The factual
position is given in the enclosed State-
ment.
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Tamrapatra to Freedom Fighters

5213. SHRI JITENDRA NATH DAS:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the freedom fighters
are given Tamrapatra;

(b) if so, whether the freedom
fighters who are dead are eligible to get
this;

(c) it so, the details of procedure
to offer; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) According to the policy of the
Government, Tamrapatras are meant to
be given to living freedom fighters and
not to the member of the family of those
who are since dead.

Drug Testing Laboratory

5214. SHRI AMAR ROYPRADHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government pro-
pose to set up a drug testing laboratory
for testing the medicine supplied under
all system of medicines;

(b) if so, the details thereof; and
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(c) whether the Government pro-
pose to revive the pharmacy system/
work in CGHS?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) No, Sir.

(b) Does not arise.

(c) Pharmacists are posted in
C.G.H.S. dispensaries.

[Translation]
LPG Plants

5215. SHRI BARE LAL JATAV: Wil
the Minister of PETROLEUM AND
NATURAL GAS be pleased to refer to
the reply given to Unstarred Question
No. 3359 on 23.12.1993 regarding LPG
Plants and state:

(@) whether the information asked
for have been collected;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLUEM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). According to the
Public Sector LPG Marketing Oil Com-
panies, an outlay of Rs. 579 crores has
been planned for setting up 23 new LPG
Bottling Plants in the country. The bot-
tling capacity and the progress made so
far in setting up the new bottling plants
during the period is given in the State-
ment enclosed.

(c) Does not arise.
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The location of the LPG Plants, progress made plant-wise and

capacity of each plant

Location

Staff Oil Co. Capacity Progress made
(in TMTPA)

1. Assam Guwahati 10C 20 Land identified.

2. Andhra Pradesh Cuddapah I0C 44 Land selected.

Gujarat Ahemdabad BPC 34 Commissioning schedule for
March, 1994.

4. Guijarat Ahemdabad I0C 32 Work commenced.

Guijarat Bhavnagar I0C 44 Acquisition of land in progress.

6. Delhi (U.T) (Madanpur I0C 44 Work Commenced.

Khadar
(Near I0C 44 Land identified near
Ghaziabad) Ghaziabad.

Kerala Quilon 1I0C 22 Land selected.

Manipur Quilon I0C 10 Land yet to be identified.

9. Mizoram Quilon 10C 5 Land yet to be selected.

10. Sikkim Rangbo 10C 5 Land identified.

11. Maharashtra Akola I0C 44 Land identified.

12. Punjab Patiala I0OC 34 Land identified, awaiting
advice from State Government
for remittance of money for
acquisition.

13. Rajasthan Bikaner 1I0C 22 Land identified. Remittance
made to State Govt., for allot-
ment of land.

14, Tamil Nadu Madras I0C 66 Land selected. State Gowt., to

_ arrange for acquisition.

15.  Tamil Nadu Madurai I0C 22 Land taken over.

16. Tamil Nadu Trichy I0C 22 Land taken over.

17.  Tamil Nadu Madras BPC 44 Land identified and acquisition
proceeding are underway.

18. Tamil Nadu Madras HPC 22 —do—

19. Tripura - 10C 5

Land yet to be identified.
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Staff Location OQil Co. Capacity Progress made
(in TMTPA)

20. Uttar Pradesh Farrukhabad 10C 22 Civil work commenced.

21. Uttar Pradesh Meerut BPC 44 Land has been identified
and procurement from Meerut
Development Authority is in
progress.

22. West Bengal Calcutta IOC 44 Land acquisition in progress.

23. West Bengal Calcutta BPC 44 70 Acres of land has been

acquired pre-project activities
have been started.

Population Research Centre in
Gujarat

5216. SHRI N.J. RATHVA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any population research
centre is functioning in Gujarat;

(b) if so, the details thereof;

(c) if not, whether the Government
propose to set up any population re-
search centre in Gujarat;

(d) if so, the details thereof; and

(e) the time by which it is likely to
be set up?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) and (b). A Popu-
lation Research Centre is functioning in
the Faculty of Science, MAHARAJA
SAYAJIRAO UNIVERSITY, VADODARA
since 1967.

(c) to (e). Does not arise.

National Project Construction
Corporation
5217. SHRI SUSHIL CHANDRA
VARMA: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether any decision has been

. taken in principle to close down National

Project Constructioin Corporation;

(b) if so, the details thereof and the
reasons therefor;

(c) the number of employees of
various categories working in the Corpo-
ration at present,;

(d) the number of employees who
have taken voluntary retirement during
the last three years; and

(e) the steps taken by the Govern-
ment for absorption of employees in
other Government offices?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (@) No final.
decision has been taken in this regard.
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(b) Does not arise.

(c) As on 1.4.94, out of 4861
employees working in Rashtriya
Pariyojana Nirman Nigam Limited, 3259
are workmen, 929 are non-executives
and 673 are executives.

(d) Number of employees allowed
Voluntary Retirement during the years
1991-92, 92-93 and 93-94 are 100, 44
and 652 respectively.

(e) The Rashtriya Pariyojana Nirman
Nigam Limited have set up Employees
Resource Centre (ERC) to assist the
employees opting for Voluntary Retire-
ment by way of counselling financial/
investment advice, information services
and support material etc.

[English]

Customs Duty Exemption for
Charitable Hospitals

5218. SHRI VILAS MUTTEMWAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the number of applications for
grant of Customs Duty Exemption from
various charitable hospitals pending as
on January 31, 1994;

(b) the number of applicants who
got these consignment imported on pro-
duction of Provisional Duty Bonds; and

(c) the time by which these appli-
cations are likely to be cleared?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) As on 31.1.1994, 143
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applications were pending for grant of
Customs Duty Exemption certificate.

(b) and (c). Seventeen institutions
have informed that they had imported/
cleared their consignments on the basis
of Provisional Duty Bonds. Out of these,
3 cases have since been cleared and the
remaining cases are being processed
expeditiously.

[Translation]
SC/ST Hostels in U.P.

5219. SHRI DEVI BUX SINGH: Will
the Minister of WELFARE be pleased to
state:

(a) whether State Government of
Uttar Pradesh has sent any proposal to
the Union Government to open hostels
for the students belonging to Scheduled
Caste in the country;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI KV.
THANGKA BALU): (a) No proposal for
the year 1994-95 has so far been re-
ceived from the Uttar Pradesh Govern-
ment to open hostels for Scheduled
Caste students under the Centrally Spon-
sored Scheme. However, proposals were
received from the State Government in
respect of 1993-94.

(b) and (c). Details of the proposals
received from the State Government in
1993-94 and the action taken thereon are
given in the Statement attached.



91 Written Answers
STATEMENT

During 1993-94, a proposal to
construct one hostel for 200 girls at
Lucknow University under the Centrally
Sponsored Scheme of Hostels for Sche-
duled Caste girls was received from the
State Government of Uttar Pradesh.
Central assistance of Rs. 15,77,160/-
was released for constructioin of the
hostel with inmate capacity of 156 as per
the norms of the scheme. The State
Government's proposals to construct
12 hostels with 50 inmates each under
the Centrally Sponsored Scheme of
Hostels for Scheduled Caste boys at the
following locations were also sanctioned
and total Central assistance of Rs.
60,66,000/- released for the purpose:

Locations:

Mathura
Kanpur (Nagar)
Kanpur (Dehat)
Faizabad
Sitapur
Etawah
Siddharthnagar
Pratapgarh
Gonda
Farukhabad
Jhansi

12. Maharajganj

© ® N O 0 & 0 N

-t -,
- O

Central assistance in respect of a
further proposal from the Uttar Pradesh
Government for constructioin of a hostel for
Scheduled caste boys with 400 inmates at
Lucknow University was received atthe fag
end of the financial year and could not be
sanctioned as the funds available underthe
scheme had exhausted.
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Ashram Schools in U.P.

5220. DR. RAMESH CHAND
TOMAR:
SHRI DEVI BUX SINGH:

Will the Minister of WELFARE be
pleased to state:

(a) whether the Govermnment of
Uttar Pradesh has sent any proposal to
the Union Government to open Ashram
Schools for SCs/STs;

(b) if so, the details thereof; and

(c) the time by which the proposal
is likely to be approved?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.V.
THANGKA BALU): (a) to (c). The pro-
posal of Uttar Pradesh Government for
establishing one Ashram School each in
the 14 Districts where literacy rate among
SC female is below 2% was approved
in December, 1992 by the Central Gov-
ernment and the State Government was
allowed to utilise funds from the SCA to
SCP thus released to the State. During
1993-94 the State Government has been
given Rs. 16.98 crores in September,
1993 and Rs. 9.70 crores in March 1994
for six specific schemes including con-
struction of schools.

During 1993-94, the Government
of Uttar Pradesh has sent a proposal
for establishing 5 Ashram Schools for
Scheduled Tribes. The Govermment of
India has sanctioned Rs. 40.68 lakhs to
the State Government for establishing
three Ashram Schools for the Scheduled
Tribes.
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Medical Reimbursement

5221. SHRI TEJ NARAYAN
SINGH:
SHR! PALAS BARMAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government are
aware of the harassment caused to the
retired CGHS beneficiaries due to the
inordinate delay in payment of their
medical reimbursement bills;

(b) whether representations made
even under registered post are not even
acknowledged;

(c) the number of cases in which
duplicate bills had been submitted in lieu
of originals having been lost either in
Ministry or D.G.H.S. office during
October last year, which are still pending;
and

(d) the steps taken to clear bills
expeditiously? "

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (a) There
are some delay in reimbursement of the
medical bills as the fund provided in the
budget had exhausted.

(b) Efforts are made to acknowil-
edge all letters.

(c) and (d). No separate record of
duplicate bills is maintained. However, all
the claims received upto 31st March, 94
have been processed.
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[Translation]
LPG Agencies

5222. SHRI RAJVEER SINGH:
DR. LAL BAHADUR
RAWAL:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(@) whether the Government have
formulated any scheme to allot LPG
agencies at block/tehsil level in Uttar
Pradesh;

(b) if so, the time by which it is
likely to be implemented; and

(c) the places where these LPG
agencies are likely to be opened under
the scheme in the State?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) No, Sir.

(b) and (c). Do not arise.
[English]
Health Plan

5223. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(@) whether the Government pro-
pose to launch a comprehensive health
plan during Eighth Five Year Plan period;

(b) if so, the details thereof;
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(c) the outlays available to each
State under the Centrally Sponsored
Schemes;

(d) the details of Centrally
Sponsored Schemes implemented in
various States and allocations during
1993-94 for Goa and how do they
compare with the previous two years,
and

(e) the performance of Centrally
Sponsored Schemes in Goa during Eighth
Five Year Plan?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) and (b). The major thrust
areas identified for development in the
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8th Five Year Plan inter alia include
consolidation of the primary health care
set up in rural areas, control/eradication
of major communicable and non-commu-
nicable diseases, maternal and child
health, health manpower development
and strengthening of the Indian System
of Medicine and Homeopathy. Further
the health strategy initiatives have been
based on containment of population
growth.

(c) to (e). The details of the State-
wise allocation in respect of the Major
Centrally Sponsored Programmes viz.,
Malaria, Leprosy, Blindness and
Tuberculosisi are given in the enclosed
Statement-I. The allocation for Goa State
are given in the enclosed Statement-il.

STATEMENTH

Statement showing state-wise allocation of funds in respect of Major Centrally
Sponsored Programmes

(Rs. in lakhs)
Sl. Name of States/ National National National National
No. UTs. Malaria Leprosy Prog. for T.B. Control
Eradication Eradication Control of Programme

Programme Programme Blindness
1993-94 1993-94 1993-94 1993-94
1. Andhra Pradesh 669.10 330.00 129.93 195.00
2. Arunchal Pradesh 50.54 9.00 34.47 28.50
3. Assam 593.38 23.00 91.23 108.00
4. Bihar 100.41 200.00 124.52 193.00
5. Goa 24.05 1.00 11.60 12.00
6. Gujarat 1142.89 80.00 88.53 260.00
7. Haryana 104.51 13.00 124.29 87.00
8. Himachal Pradesh 49.77 13.00 52.89 53.00
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SI. Name of States/  National National National National
No. UTs. Malaria . Leprosy Prog. for ~T.B. Control
Eradication Eradication Control of Programme

Programme Programme Blindness
. 1993-94 1993-94 1993-94 1993-94
9. Jammu & Kashmir  150.44 5.00 74.53 55.00
10. Karnataka 361.47 180.00 129.17 111.00
11. Kerala 37.96 135.00 155.17 72.00
12. Madhya Pradesh  1011.17 204.00 152.08 330.00
. 13. Maharashtra 960.59 135.00 183.18 348.00
14. Manipur 76.43 3.00 37.23 11.50
15. Meghalaya 20.20 6.50 13.12 11.50
16. Mizoram 64.20 6.50 7.55 11.50
17. Nagaland 114.53 450 18.67 11.50
18. Orissa 187.26 200.00 114.32 109.00
19. Punjab 400.32 9.00 52.65 138.00
20. Rajasthan 604.01 41.00 112.30 148.00
21. Sikkim 25.28 13.00 0.65 12.00
22. Tamil Nadu 218.93 210:00 114.63 298.00
23. Tripura 230.35 10.00 16.17 21.00
24. Uttar Pradesh 1058.70 285.00 276.61 434.00
25. West Bengal 234.41 1150.00 88.23 235.00
26. Pondicherry 9.00 8.50 4.03 7.00
27. A & N lIslands - 70.60 8.00 4.47 450
28. Chandigarh 38.78 1.00 3.84 6.50
29. Daman & Diu 6.58 1.50 434 250
30. Dadar & Nagar 18.28 1.00 3.37 14.00

Havelli

31. Delhi 60.29 1.00 . 10.91 70.00
. 32. Lakshadweep 2.87 2.00 3.39 2.50
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STATEMENT-I

Financial allocations for 1991-92, 1992-93, 1993-94 and Phygical Targets fbr
1992-93 and 1993-94 in the State of Goa

SI. Name of the Allocation (Rs in lakhs) 1992-93 1993-94
No. Programme ‘
1991- 1992- 1993- Target Achieve- Target Achieve-
92 93 94 ment ment
1. National Leprosy
Eradication
Programme 100 1.00 1.00
Cases Detection 200 440 200 205
(Upto
9/93)
2. National Tuberculosis
Control Programme 750 850 12.00 _
(a) Cases Detection 3800 3475 4160 3997
(b) Sputum Examination 4500 15296 4520 9148
i (Upto
Jan., 94)
3. National Programme for .
Control of Blindness 8.99 1206 11.60
Cataract operations 3000 3108 4500 2957
(Prov.)
4. National Malaria '
Eradication
Programme 097 11.14 2405
(@) No. of Malaria 848 1958
cases '
(b) P.F.Cases 202 28¢
(c) Deaths Nil Nil,
* Provisional

Oil Operation in Nagaland

5224. SHRI GOPI NATH
GAJAPATHI: Will the Minister of PETRO-

LEUM AND NATURAL GAS be pleased

to state:

(@) whether ONGC has suspended
oil operation in Nagaland,;

(b) if so, since when and the
reasons therefor;

(c) whether the Government pro-
pose to review oil operation in that state,

(d) if so, the details thereof, and

(e) the sﬁéps proposed to be taken
in this regard?
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THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
‘NATURAL GAS (CAPT. SATISH KUMAR
'SHARMA): (a) and (b). No, Sir. Well
maintenance and workover operations
are however getting affected frequently
by acts of extremism and threats of
extortions.

() No, Sir.
(d) Does not arise.

(e) Steps are being taken to im-
prove the security environment of ONGC's
installations.

Performance of HPCL

5225. SHRI R. SURENDER
REDDY: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state:

(a) whether the performance of the
Hindustan Petroleum Corporation Limited
(HPCL) has been improving for the last
couple of years;

(b) if so, the details of the capacity
utilisation, production and turnover of
-HPCL for the last three years;
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(c) the projected capacity utilisation
and targeted production and turnover for
1994-95; .

(d) whether HPCL has any plan to
deliver LPG at market rates to domestic
consumers through pipeline;

(e) if so, the details thereof;

(f) whether HPCL has initiated ne-
gotiation for tie-up with some intematio-
nal companies in this regard;

(9) if so, the details thereof; and

(h) whether supplying of LPG by
pipeline at market rates by HPCL to
domestic consumers would not create
confusion in its present marketing of LPG
through cylinders at subsidised rates?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The overall performance °
of HPCL has shown improvement during
the last two years.

(b) The capacity utilisation, produc-
tion and turnover of HPCL during 1991-
92, 1992-93 and 1993-94 are as follows:

1991-92 1992-93 1993-94
: Est.
Capacity Utilisation (%)
HPCL Bombay Refinery 86.0 106.3 108.5
HPCL Visakh Refinery 87.1 100.6 98.8*
Production (‘000 Tonnes):
HPCL Bombay Refinery 4446.9 5560.8 5715.0
HPCL Visakh Reﬁnery 3676.9 4274.4 42035
Turnover (As. Crores): 8990.68 10595.78 11856.84

*Capacity utilisation was lower vis-a-vis 82-83 due to scheduled turnaround of units.
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(c) The projected capacity utilisation,
targetted production and turmnover for
1994-95 are as under:

Capacity Utilisation (%): )
HPCL Bombay Refinery 95.5
HPCL Visakh Refniery - 956
Production (‘000 Tonnes):

HPCL Bombay Refinery 4812.3
HPCL Visakh Refinery 40149
Turnover (Rs. Crores): 12142.9

(d) No, Sir.

(e) Does not arise.

(® No, Sir.

(9) and (h). Do not arise.
National Water Convention

5226. SHRI S.B. SIDNAL: Will the
Minister of WATER RESOURCES be
pleased to state:

(@) the subjects that were dis-
cussed at National Water Convention
held at Faridabad (Haryana) organised
by the National Water Development
Agency during the last week of February,
1994;

(b) whether the Govemnment have
received the recommendations made at
the Convention;

(c) if so, the details thereof, and

(d) the reaction of the Govemmgent
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K THUNGON): (a) The theme
of 5th National Water Convention was
“Water Resources Development—Perfor-
mance Over-view". The convention had
five technical sessions with the sub-
schemes as follows:

1. Performance Overview of Iriga-
tion Development on National
and State Level.

2. Performance Overview of Indivi-
duai lrrigation Projects.

3. Performance Overview of Hydro
Power and Flood Management
Projects.

4. Performance Overview of Minor
Irrigation Development.

5. Performance Overview—Social,
Economic and Environmental
aspects.

(b) The recommendations have
been recently received on 26.4.94.

(c) A Statement is enclosed.

(d) The recommendations are un-
der examination.

STATEMENT

Recommendations of Fifth National
Water Convention

(1) A suitable mechanism should
be set up in all the States/Organisations
to review and evaluate the overall per-
formance including environmental aspects
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of Water Resources projects. Suitable
guide lines may be evolved for data
collection and for carrying out the review
on the basis of specified performance
indicators and appraisal procedures.
Central Water Commission may give a
lead in this direction. All completed old
schemes should be carefully reviewed
and rehabilitation measures on the pat-
tern of National Water Management
Project taken up and completed early.

(2) - Wherever the gap between
irrigation potential created and utilised is
substantial, a critical review of the rea-
sons for such gaps need to be under-
taken and corrective measures carried
out. Differences between figures reported
by different agencies for potential utilised

and area actually irrigated need early

reconcilation.

(3) Inflow forecast system should
be established to improve the overall
performance of the projects.

(4) Reservoir operation schedules
" should be drawn and reviewed periodi-
cally to optimise overall benefits of the
project and to meet the changing de-
mands of the society.

(5) Performance of the existing
projects can be enhanced by integrating
them with the inter basin and intra basin
water transfer links wherever feasible.

(6) Revenue returns from irrigated
commands should at least cover the
working expenses and part of capital
cost. Functioning of O & M needs to be
stream lined to obtain maximum opera-
tional efficiency. Water Users Associa-
tions should be encouraged to take the
responsibility of operating and managing
the irrigation systems.
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(7) Performance review of the Hydro
Power Projects has shown that they have
paid back their cost within a few years
and are generating power at nominal
cost. Therefore, an earnest effort should
be made to harness the enormous
untapped hydropower potential available
in the country. The falls available along
the perennial canals should be exploited
for setting up mini and micro power
projects.

(8) Legislation to regulate the use
of ground water, especially for avoiding
over exploitation and use of transboundagy
acquifers, should be introduced. Also
artificial recharge schemes in over ex-
ploited areas may by taken up by suit-
able methods.

(9) Tank irrigation system should
be periodically renovated to restore the
storage capacity and ensure the de-
signed annual irrigation. Cooperative
efforts of users should be mobilised in
desilting operation under overall guid-
ance of local authorities.

(10) On-line monitoring of projects
should be carried out. New techniques
like Remote sensing, Geographic infor-
mation system and Management infor-
mation systems can be used for the

purpose.

Sea Erosion

5227. SHRI SUDHIR SAWANT:
DR. KRUPASINDHU BHOI:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Government are
aware of the growing problem of sea
erosion;
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(b) if so, the details thereof;

(c) the extent to which damage has
been caused by sea erosion, State-wise;

(d) the steps taken by the Govern-
ment in this regard;

(e) whether the Government have
prepared any national level plan to meet
the situation; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (c). It is
reported that 560 kilometre (km) coast
line of Kerala and 300 km of coast line
in Kamataka is subjected to sea erosion.
Out of this, 117 km in Kerala and 75 km
coast line in Karnataka requires protec-
tion against erosion by construction of
new sea wells. Maharashtra has reported
15 isolated places as affected by sea
erosion. In other maritime States, sea
erosion is experienced at isolated loca-
tions.

(d) to (f). According to present
policy, investigation, planning, formula-
tion and execution of anti sea erosion
works is required to be taken by the
State Government. While the States of
Kerala and Karnataka have prepared
schemes for construction of new sea
walls and reformation of existing one to
protect vulnerable reaches with an esti-
mated cost of Rs. 327 crores and Rs.
145 crores respectively, State Govern-
ment of Maharashtra has reported that
provision exists for construction of anti
sea erosion bunds and sea walls with an
outlay of Rs. 1.85 crores in 1993-94 and
Rs. 1.56 crores in 1994-95 respectively.
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indo-Pak Border

5228. SHRI BHEEM SINGH
PATEL.
SHRI SHIVLAL NAGJIBHAI
VEKARIA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(@) whether the work relating to
construction of roads, erection of barbed
fences and flood-lighting arrangements
on the Indo-Pak border has since been
completed;

(b) if not, the time by which it is
likely to be completed;

(c) the target fixed and progress
made in this regard as on March, 31,
1994, sector-wise;

(d) the expenditure incurred upto
March 31, 1994 and the amount ear-
marked for 1994-95;

(e) whether any hurdles are being
faced in the work relating to border
fencing; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) and (b). Works
relating to barbed-wire fencing in 784
kms. and flood-lighting in 806 kms. have
since been completed on the Indo-Pak
border. Besides, fencing and flood-light-
ing have been sanctioned in an additional
area of 387 kms. recently and this work
is likely to be completed by 31.12.1996.
Road work, recently sanctioned for 150
kms., is likely to be completed by
31.3.1995.
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©—
Targets Achievements
Rajasthan Sector
(i Road work 150 kms. to be
be completed completed by
31.3.1995.
(i) Fence work 333 kms. 333 kms.
@iii) Flobd lighting 345 kms. 345 kms.
Punjab Sector
(i) Fence work 451 kms. 451 kms.
@ii) Flood lighting 461 kms. 461 kms.

(d):() Expenditure on road, fenc-
ing and flood lighting works,
upto 31.3.94, is Rs. 276.92
crores.

(i) Budget Estimates for
1994-95 for these works is
Rs. 79.95 crores.

(e) No, sir.
() Does not arise.
Jain-Aggarwal Committee

5229. SHRI SANTOSH KUMAR
GANGWAR:
SHRI GOVINDA CHANDRA
MUNDA: '

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the action being taken by the
Government on the report of the Jain-
Aggarwal Committee regarding 1984 riots;

(b) whether the Government pro-
pose to prosecute the guilty persons; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) to (c). The Govern-
ment of National Capital Territory of Delhi
has reported that the recommendations
of the Jain-Aggarwal Committee have
been received by the Government in 35
lots spread over a period of 4 years. On
the basis of the recommendations of the
Committee and the examination by the
Government of NCT of Delhi, 142 cases
have been instituted in Courts and de-
partmental action initiated against police
officials indicated in the affidavits
scrutinised by the Committee.

Indira Sagar Project

5231. SHRI PHOOL CHAND
VERMA:
SHRi MAHENDRA KUMAR
SINGH THAKUR:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Government of
Madhya Pradesh has requested the Union
Government to obtain World Bank assis-
tance for the rehabilitation of the oustees
of Indira Sagar Project;
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(b) if so, the details thereof, and

(c) the steps taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI-P.K. THUNGON): (a) and (b) The
Indira Sagar Project was first appraised
by the World Bank in 1984-85 and re-
appraised in October, 1989 in the context
of environmental assessment require-
ments. The Bank indicated to consider
reinstatement of the project into its lend-
ing programme, after the Government of
Madhya Pradesh attends to (i) realistic
financial plan; (i) an environmental im-
pact assessment study and (i) a com-
prehensive plan for resettlement and
rehabilitation of the project affected
persons.

. (¢) The Government of Madhya
Pradesh has been requested to commu-
nicate action taken on the above

aspects.
Payment of Interest

5232. SHRI HARADHAN ROY: Will
the Minister of COAL be pleased to state:

(@) the procedure of payment of
interest on Coal Mines Provident Fund
(C.M.P.F.) contribution being collected
from the employees and their employers
every month;

(b) whether CMPF authorities pay
interest on the basis of every month’s
subscription of employees and contribu-
tion by the employers;

() if not, the reasons therefor; and
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(d) the steps proposed to be taken
in this regand? : '

.

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA): (a) to (d). Paragraph 61 of the
Coal Mines Provident Fund Scheme,
1948 stipulates the procedures for cre-
diting the interest on Coal Mines Provident
Fund contributions. As per this Rule,
interest on Coal Mines Provident Fund
contributions is credited with effect from
the last day of the period of currency on
the opening balance at the credit of the
member at the rate as determined by the
Central Government in consultation with
the Board of Trustees in respect of the
period of currency expiring in each finan-
cial year. Interest is not credited on the
basis of every month's subscription of
employees and employer in' view of the
above quoted statutory provision. Inter-
est is paid from out of the yield from the
investments of surplus fund. The surpius
of the fund is invested in accordance with
the pattern of investment laid down by
Government of India, Ministry of Finance
from time to time. In accordance with the
pattern of investment the average earn-
ing of the fund is around 12% per annum
on the total investment. The ‘present

- prescribed rate of interest to be credited

in the subscriber’s accounts is also 12%
per annum.

The current yeilds from the existing
investment are to be stabilised and in-
creased before one could think of pay-
ment of interest on the basis of every
month's subscription. -

[Translation]
Rescue Team
5233. SHRIMATI SAROJ DUBEY:

Will the Minister of COAL be pleased to
state:
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(a) whether the Rescue Team often
‘reaches late after the occurrence of
accidents in the coal mines;

(b) if so, the reasons therefor; and

(c) the stebs proposed to be taken
to ensure that rescue and relief team
reach at the accident spot immediately?

THE MINISTER OF STATE OF

THE MINISTRY OF COAL (SHRI AJIT
PANJA): (a) to (c). The Rescue Brigades
move, out of Rescue Station with Rescue
Van immediately on receipt of informa-
tion of Emergency in Mines. ‘Communi-
cation System.like Telephone/VHF/Pag-
ing System at the Rescue Station is
manned round the clock on all days
throughout the year. The only delay that
takes place is due to time of transpor-
tation depending on the distance bet-
ween the Rescue Station and place of
Emergency.

Steps have been taken to
reorganise and modemise Rescue Sta-
tions so as to limit the farthest mine
served by any Rescue Station/Room, to
within 35 kilometres.

[English]
Repatriation of Chakma Refugees

5234. DR. KARTIKESWAR
PATRA:
SHRI ATAL BIHARI
VAJRAYEE:"
MAJ. GEN. (RETD.)
BHUWAN CHANDRA
KHANDURI:

Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether a Ministerial level meet-
ing between India and Bangladesh on the
repatriation of Chakma refugees was
held at Kathaichhari recently;

(b) if so, the details thereof includ-
ing the leaders of the two teams;

(c) the outcome thereof; and

(d) whether the Government have
ascertained of the proper rehabilitation of
the Chakma refugees already repa-
triated?

THE MINSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) to (c). No, Sir. A
small function was organised on 15
February, 1994 at the time of the return
of the first batch of Chakma refugees to
Bangladesh. Among others, the function
was attended by the Minister of State
(States) in the Ministry of Home Affairs,
Governor of Tripura, Chief Minister of
Tripura and some of his Cabinet col-
leagues from the Indian side and the

" Bangladesh communications Minister

alongwith some Bangladesh Members of
Parliament from the Bangladesh side.

(d) In order to enable the Chakma
refugees leaders to satisfy themselves
that proper rehabilitation measures have
been taken by the Government of
Bangladesh, a visit by the Team of
Chakma Refugee Leaders alongwith three
officials of the State Government of
Tripura to the CHT Area of Bangladesh
has been organised in consultation with

the Government of Bangladesh from 25

April, 1994 onwards.
Demand and Supply of Coal
5235. SHRI PARAS RAM

BHARDWAJ: Will the Minister of COAL
be pleased to state:
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(a) the estimated demand and con-
sumption of coal in the country at present,
State-wise;

(b) the estimated production of coal
at present;

(c) the numbér of new coal mines
discovered during the last one year with
Jocations thereof;

(d) the time by which the produc-
tion in these mines is likely to be
commenced; and

(e) the funds allocated for this
purpose?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA): (@) Demand for coal is being
assessed sector-wise and not State-
wise. However, available information
regarding State-wise supply of coal from

Coal India Limited (CIL) and Singareni

Collieries Company Limited (SCCL) dur-
ing the year 1992-93 is given in the
enclosed Statement.

(b) The All India Coal Production
during the year 1993-84 was 246.03
million tonnes (provisional).

(c) to (e). During the year 1992-
93 detailed geological exploration for
mine planning was undertaken by the
Central Mine Planning and Design Insti-
tute Limited (CMPDIL) in 86 blocks in
various coalfields located in the States
of West Bengal, Bihar, Madhya Pradesh,
Maharashtra, Orissa and Assam. Besides,
detailed exploration work was also carried
out by the Singareni Collieries Company
Limited (SCCL) in 16 blocks of Godavari
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Valiey Coalfield.in 1993-94 to locate new
coal mines. Details of cost estimates and
time-frame by which production will start
in some of these mines can be determined
only after geological documentation is
completed and techno-economic feasibility
reports are formulated.

STATEMENT

State-wise coal supply from CIL
& SCCL sources

(In Lakh tonneé)
(Data provisional)

Name of State 1992-93
Andhra Pradesh 243.28
Assam 7.60
Bihar 208.70
Delhi 57.45
Gujarat 153.20
Haryana 46.3.5
Himachal Pradesh 2.30
J & K 1.19
Karnataka 41.10
Kerala 3.46
Madhya Pradesh 346.20
Maharashtra 248.36
Orissa 116.87
Punjab 71.80
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Name of State 1992-93
Rajasthan 5223
Tamil Nadu 100.36

" Uttar Pradesh 337.25
West Bengal 192.80
Others 8.14
[Translation]

Fraud by Property Dealers in Delhi

5236. SHRI JANARDAN MISRA:

Will the Minister of HOME AFFAIRS be °

pleased to state:

(@) whether the Delhi Police have
detected several cases of forgery and
fraud by property dealers during the last
six months;

(b) if so, the details thereof;

(c) whether any action has been
taken against such property dealers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) to (d). The Delhi
Police have reported that 15 such cases
have been registered under different
sections of I.P.C. at various police sta-
tions in Delhi during the last six months
i.e. from 1st October, 93 to 31st March,
1994. Of these 15 cases, 4 have been
instituted in the Courts. 21 persons have
been arrested in this regard.
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Royalty on Crude Oil

5237. SHRI KASH!I RAM RANA:
SHRI MAHESH KANODIA:
SHRIMATI BHAVNA

CHIKHLIA:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(@) whether the Govemment of
Gujarat have demanded to raise royalty
on crude oil;

(b) if so, the details thereof, and

(c) the reaction of the Union Gov-
ernment thereto? .

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). Consequent upon
requests of Government of Assam and
Gujarat for revision of the rate of royaity
on crude oil beyond 31.3.1993, an ‘on
account’ payment at the enhanced rate
of Rs. 528/- per metric tonne towards
royalty on crude oil for the year 1993-
94 has been made subject to adjustment
on notification of the final rate of royaity
and the finalisation of crude price in due
course.

Plastic Injurious to Health

5238, SHRIMATI GIRIJA DEVI: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the consumption of
food articles stored in plastic bags are
injurious to health;

(b) if so, whether any study has
been conducted in this regard;
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(c) if so, the outcome thereof; and

(d) the steps taken to warn the

public in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) The standard for

packaging meterials having contact with.

food products is specified under "the
Prevention of Food Adulteration Rules,
1955. Meterials which conform to that
standard are not injurious to health.

(b) and (c). Government has no
information in this regard.

d) Necessary instructions have
been issued to Food Health Authorities
in the State Governments to implement
the Provisions of the PFA Act and Rules

.and to undertake awareness campaigns.
Training -Programmes are being conduc-
ted for the benefit of Consumer
Organisations.

Chakma Refugees

5239. SHRI LAETA UMBREY: Will
the Minister of HOME AFFAIRS be
pleased to state:

(@) whether the Chakma refugees
from Arunachal Pradesh have moved the
Guwahati High Court and the Supreme
Court ,against the Government of
Arunachal Pradesh in the past;

(b) if so, the details thereof and the
decision of the courts;

(c) whether the Government have
taken any steps as per the decision of

the courts;

(d) if so, the details thereof;
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(e) if not, the reasons therefor; and

(f). the time by which the Chakma
refugees will be deported from Arunachal
Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) and (b). Yes, Sir. The
Chakma refugees, from Arunachal
Pradesh had.moved the Guwahati High
Court and subsequently filed a Special
Leave Petition in the Supreme Court. In
its judgement, the Supreme Court quoted
its earlier ruling in the case of Louis De
Raedt Vs. Union of India, wherein it had,
interalia, ruled that “.... the Fundamental
Right of the foreigner is confined to
Article 21 for ‘life and liberty’ and does
not include the right to reside and settle
in this country, as mentioned in Article
19(1) (e), which is applicable only to the
citizens of this country.”

(c) to (f). The question of citizen-
ship of these refugees is to be decided
under Section 5(1) (a) of the Citizenship
Act, 1955. However, the State Govern-
ment of Arunachal Pradesh have ex-
pressed certain difficulties regarding
making the necessary recommendation
under Rule 9 of the Citizenship Rules.

Political Asylum

5240. SHRI D. VENKATESWARA
RAO: .
SHRI S.B. SIDNAL: -

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are more than
three lakh persons who have sought
political asylum in the country;
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(b) if so, the countries to which
these persons belong;

(c) the criteria being adopted for
granting political asylum;

(d) the number of persons who
" have been granted political asylum as on
December 31, 1993;

(e) since, when they have been
staying in India; and

‘ (f) the steps being taken for iheir
early repatriation to their original coun-
tries?

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN): (a) to
(). The Government of India have, in the
past, allowed temporary stay in the
country to nationals of some of the
neighbouring countries on account of civil
strife and ethnic disturbances in these
countries. According to available informa-
tion approximately 89,000 Tibetans,
54,000 Chakmas (from Bangladesh),
1,70,000 Srilankans and 20,000 Afghanis
excluding minors), are staying in the
country.

The Government has been making
efforts to secure the retum of these
foreigners who have taken refuge in the
country, through continuous dialogue and
cooperation with these countries. As a
result of these efforts, the repatriation of
Srilankans has started and so far 39, 603
Srilankans have already returned to their
country. Similarly, the repatriation of
Chakma refugees staying in Tripura has
also commenced and far 1854 Chakmas
have left for Bangladesh. Similar efforts
are also being made to see that Afghan
nationals who are staying in the country
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in similar circumstances are encouraged
and persuaded to return to their country.
As regards repatriation of Tibetans, it will
depend upon the progress of the Dalai
Lama’s negotiations with China.

Crude Oil Production

5241. DR. MAHADEEPAK SINGH
SHAKYA:
SHRI GUMAN MAL
LODHA:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state: ’

(@) whether the Oil and Natural
Gas Commission has suspended the
crude oil production in the North East
region for the last few months;

(b) if so, the reasons therefor; and

(c) the extent to which the produc-
tion is likely to be affected as a result
thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND

_NATURAL GAS (CAPT. SATISH KUMAR"

SHARMA): (a) to (c): While ONGC has
not suspended crude oil production in the

‘North East Region, the operations have

been affected due to environmental
conditions prevailing there. The adverse
affect on oil production due to bandhs/
barricades/thefts and sabotages during
1993-94 has been to the extent of .021
million tonnes. Moreover, due to environ- -
mental problems in the region which
prevailed during the previous year (1992-
93) the base potential available at' the
begining of 1993-94 was less to the
extent of 0.266 million tonnes.
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Memory Enhancing Medicines

5242, DR. P.R. GNAGWAR: Wil

the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) whether any study has been
conducted to ascertain the effectiveness
of ayurvedic medicines in enhancing the
memory and study power,;

(b) if so, the details thereof, and
(c) the outcome thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAD): (a) to (c). The efficien-
cy of certain medicinal plants like Brahmi
Mandukparmi, Jyotishmati have been stud-
ied as Madhya Rasayana in various
research institutions in the country. These
drugs have been reported effective in
improving memory and study power.

Persons Abducted in Delhi

5243. SHRI N.K. BALIYAN:
SHRI RAM PAL SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of persons abduc-
ted in Delhi during the last six months;
and

(b) the number of persons got
released from the abductors by the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) 104 persons were
abducted during the period from 1.10.93
to 31.3.94.
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(b) of theme 104 abducted persons,
57 were got released by the police
whereas 13 persons returned on their
own.

Supply of LPG Iin West Bengal

5244. SHRI BIR SINGH MAHATO:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state the
details regarding requirement and supply - :
of LPG in West Bengal?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): The supply of LPG in the
State of West Bengal during the year
1993-94 has been 153852 MTs against
an estimated demand of 149695 MTs.
The demand for the year 1994-95 is
estimated to be 166500 MTs.

New Jails

5245. SHRI SATYA DEO SINGH:
SHRI BRIJBHUSHAN
SHARAN SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the construction of new
jails in Delhi has been completed;

(b) if not, the progress made so far
and the proposed capacity of these jails;

(c) the time by which the construc-
tion work is likely to be completed; and

(d) the estimated cost for construc-
tion of these jails?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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P.M. SAYEED): (a) to (c). The Govern-
ment of National Capital Territory of Delhi
has decided to construct two additional
jails (Jail No. 5 and 6) in' Tihar Jail
Complex. Each jail will have a capacity
of 700 inmates. Jail No. 5 is proposed
to be completed by December, 1994 and
Jail No. 6 by 1998.

(d) The estimated cost on the
construction of these jails wil be
Rs. 9,26,40,400/- approximately.

[English]
Calorie Intake

5246. PROF. UMMAREDDY
VENKATESWARLU: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the optimum per capita nutrient
value (in calorie) required per day in the
country; and

(b) the cument availability of per
capita nutrient value via-a-vis 19917

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (a) The
average per capita daily requirement for
our population is 2200 K. Cal.

(b) A recent report of a Group
Chaired by the Health Secretary has
concluded that the average per capita
daily availability during the last three
years was 2400 K. Cal.

Asthma Research Cell

5247. PROF. SAVITHRI LAKSH-
MANAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:
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(a) whether any Asthma Research
Cell is functioning in the Vallabhbhai
Patel Chest Institute, Delhi;

(b) if so, the number of patients
treated/examined during the last three
years; and

(c) the preformance of this Re-
search Cell?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (a) Yes,
Sir.

(b) and (c). The Asthma Research
Cell of the VPCI has been engaged in
basic and applied studies on various
aspects of the disease.

The original scientific observations
made by the Cell have elucidated the
underlying mechanism of the disease.

However, the Research Cell is not
involved in examination & treatment of
patients.

Outstanding dues against Gujarat
Electricity Board

5248. SHRI GABHAJI MANGAJI
THAKORE: Will the Minister of COAL be
pleased to state:

(a) the total amount of arrears on
account of supply of coal is outstanding
against the Gujarat State Electricity Board;
and

(b) the steps being taken to re
cover the arrears?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
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PANJA): (a) As on 31st March, 1994, the
total outstanding dues payable to Coal
India Limited (CIL) by Guijarat Electricity
Board (GEB) for coal supplied were Rs.
160.99 crores (provisional).

(b) Following, steps inter-alia are
‘being taken by ClL/Government to con-
tain and recover outstandlng dues from
power tilities;

(i) Ministries of Power and Coal
are holding periodical discus-
sions with defaulting State
Electricity Boards including
GEB to clear otitstanding dues
of CIL.

(i) State Electricity Boards are
being requested to open ir-
revocable letters of credit for
coal supplies from CIL subsi-
diaries.

(i)  State’ Electricity Boards are
being advised to clear the
arrears by paying 25% of the
monthly average billing from
April’ 94 onwards.

[Translation]

Testing of Gases

5249. SHRI MANJAY LAL:
SHRIMATI GIRIJA DEVI:

Will the Minister of COAL be
pleased to state: '

(a) whether innocent birds are being
used for testing of deadly gases in coal
fields;

(b) whether the protected bird
‘M_aina' is used for testing therein;
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(c) whether any enquiry has been
conducted in this regard; and

(d) if so, the details thereof and the
action taken against the guilty persons?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA): (a) As per traditional practice
birds are used for detection of dangerous
level of carbon monoxide in underground
mines. Birds are kept alongwith persons
working underground in normal air. The
men alongwith birds move to fresh air at
first sign of discomfort shown by the
birds. The birds are changed in each
shift. Coal Mines Regulations, 1957 under
clduse 119 1(b) and 2(d)() and 121,
permits use of birds for testing of carbon
monoxide in underground workings.

(b) ‘Maina’ is not used for such
testing.

(¢) and (d). In view of above, do
not arise.

[English]
Homoeopathic Medicines

5250. SHRI SURYA NARAIN
YADAV:
SHRI ROSHAN LAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether a number of essential

_homoeopathic medicines of every group

of its formularx are not available in
dispensaries/units/stores in Delhi and
outside Delhi;

(b) if so, the details thereof; and
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(c) the steps taken by the Govern-
ment to ensure availability of all medi-
cines in CGHS dispensaries/units/ stores
in Delhi and outside Delhi?

THE MINISTER OF STATE IN THE
MINSITRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (a) to (c).
Generally there is no shortage of essen-
tial Homoeopathic medicines. The non-
available medicines are precured from
local chemists for the beneficiaries.

[Translation]
Tubewells in Bihar

5251. SHRI RAM TAHAL
CHOUDHARY: Will the Minister of
WATER RESOURCES be pleased to
state:

(a) the details of tubewells installed
in Bihar with the World Bank assistance
during the each of the last three years;

(b) the amount of assistance there-
of;

(c) whether there is any proposal
to instal more tubewells in Bihar; *and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). A
Statement is enclosed.

() and (d). Proposals to instal
more tubewells under Bihar Public
Tubewells Project, Phase-ll are at pre-
liminary stage.
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STATEMENT

Tubewells in Bihar

Year of Number of Amount of
Install- Tubewells Assistance
ation of Installed Utilised (in
Tubewells us $

Million)
1991-92 603 0.989
1992-93 1965 4.344
1993-94 580 0.292
[English]

Mahajan Commission

5252. SHRI K.G. SHIVAPPA:
SHRI K.H. MUNIYAPPA:
SHRI V. KRISHNA RAQ:

Will the Minister HOME AFFAIRS
be pleased to state:

(a) the year in which the Mahajan
Commission gave its report on the border
dispute between Karnataka and
Maharashtra;

(b) whether the Union Government
have a proposal to implement the Mahajan
Commission's report;

(c) whether there is persistent de-
mand from the people of Karnataka to
implement this report in toto; and

(d) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. M. SAYEED): (a) to (d). The Govern-
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ment of India had set up the Mahajan
Commission in 1966 to go into the issue
and make its recommendations. The
one-man Commission gave its recom-
mendations in 1967. While the Govern-
ment of Karnataka accepted them in toto,
the Government of Maharashtra rejected
them. Thereafter, efforts have been made
from time to time to resolve the issue.
However, differences between the two
State Governments are still persisting.
The Govemment of India is of the view
that the issue is essentially bilateral and
is to be resolved by the State Govern-
ments concemed through discussions
and mutual accommodation. The Gov-
ernment of India will be prepared to
render necessary assistance to the two
State Governments in this regard.

lodised Salts

6§253. SHRI MOHAN RAWLE: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the samples of iodised
salt being supplied by various companies
in the markets have ever been taken for
laboratory tests to check their quality;

(b) if so, the details thereof; and

(c) the outcome of laboratory tests
of iodised salts available in the market?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKAR-
ANAND): (a) to (c). Salt samples drawn
from the iodisation plants located at
various salt producing centres are tested
in the laboratories set up by the Salt
Department. In 1992, out of 17,201
samples, 2088 and in 1993, out of
39,287 samples 6240 were found sub-
standard.
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[Transiationf " -
Tribal Welfare

5254. SHRI SOMJIBHAI DAMOR:
Will the Minister of WELFARE be pleased
to state:

(a) whether it is a fact that non
tribals are proposed to be merged with
tribals without consulting the represen-
tatives of tribals;

(b) if so, the reasons therefor;

(c) the projects being launched for
the development of tribal women and
children;

(d) the medium by which the tribal
people are made aware of the objectives
and activities of the Ministry of Welfare;

(e) whether any school is being run
by some voluntary organisation for the
implementation of the Articles 29 and 30
of the Constitution of india;

(f) if so, the details thereof; and

(g) the programme being imple-
mented for their religious, linguistic and
cultural development?

THE MINISTRY OF STATE IN THE
MINISTRY OF WELFARE (SHRI KV.
THANGKA BALU): (a) No, Sir.

(b) Does not arise.

(c) The Department of Women &

~ Child Welfare is implementing various

schemes/projects for the development of
women and children. These programmes
also cover the tribal women and children
population in the country. The Ministry of
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Welfare through Non-Government Volun-
tary Organisation is implementing a
scheme under Central sector for the
development of tribal women literacy in
the low literacy pockets.

(d) Publicity of various schemes is
made by the Ministry of Welfare through
mass media like radio.

(e) and (f) Article 29 of the Con-
stitution relates to protection of interests
of minorities and Article 30 relates to
right of minorities to establish and admi-
nister educational institutions. The Ministry
of Welfare has got a Central Sector
scheme for providing financial grants to
voluntary organisations. Some reputed
organisations like Rama Krishna Mission,
Akhil Bharatiya Adivasi Vikas Parishad,
New Delhi, Swami Vivekanand Youth
Movement, Mysore, etc.,, are running
educational institutions in the tribal areas.

(9) The Department of Cuiture and
Ministry of Welfare are implementing
various programmes for preservation of
tribal culture and language. Seminars
and Workshops are organised by the
Non-Governmental organisations to dis-
cuss various issues relating to tribal
people. State's Tribal Research Institutes

have tribal museums to preserve the .

tribal art facts. Department of Culture has
also set up an autonomous organisation
named as Manav Sanghralaya at Bhopal
to take up the work on preservation of
tribal art and culture. The Indian Institute
of Languages, Mysore, is engaged in
work on tribal dialects.

[English]

Allotment of Petrol Retail outlets
and LPG Agencies

5255. SHRIMATI DIL KUMARI

BHANDARI: Will the Minister of PETRO-
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LEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government have
laid down any criteria for allotment of
petrol retail outlet, kerosene vendors and
LPG agencies;

(b) if so, the details thereof;

(c) whether ex-servicemen, wid-
ows, war-widows also come into the
criteria;

(d) whether any one person of this
category has been allotted such agencies
etc. in Sikkim during the last three years;
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). As per current
policy, delarships/distributorships are al-
lotted by the Oil Marketing Companies
on the recommendation of Oil Selection
Boards. Applications are invited from
persons meeting eligibility criteria with
regard to age, qualification, income,
domicile and multiple dealership norms.
Reservation for various categories is
provided as follows:

SC/ST - 25%
PH - 7%
Defence - 7%
Freedom Fighter — 5%

Open - 55%

(¢) Yes, Sir. These are covered
under ‘Defence’ category.
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(d) No, Sir.

(e) Does not arise.
[Translation]
Implementation of Water Policy

5256. SHRI GUMAN MAL LODHA
SHRI NITISH KUMAR

Will the Minister of WATER RE-
SOURCES be pleased to state:

(@) whether the attention of the
Government has been drawn to the
news-item captioned “Poor management
cause of delay in water policy implemen-
tation” appearing in the Financial Express
dated March 29, 1994;

(b) if so, the facts thereof, and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.

(b) and (c). The State Govern-
ments are implementing the National
Water Policy as per the directives issued
from time to time.

LPG Connections

5257. SHRI CHHEDI PASWAN:
Will the Minister of PETROLEUM and
NATURAL GAS be pleased to state:

(a) whether gas authorities has not
issued hecessary sanction letters for
LPG connections for the period January,
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1992 to June;:~1993 to the concerned
persons/Members of Parliament despite
making requests for gas connections by
the Members of Parliament.

(b) the number of such cases in
which information about release of gas
connection has been sent to the Mem-
bers of Parliament and actually the
connections have not been released; and

(c) the action taken by the Gov-
ernment in the matter?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). Information is being
collected and will be laid on the Table
of the House.

Adulteration cases of Petrol and
Diesel

5258. SHRI RAM SINGH
KASHWAN:
SHRI CHHITUBHAI GAMIT:
SHRI BALRAJ PASSI:
SHRI K. PRADHANI:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) the number of cases of adul-
teration of petrol and diesel which came
to notice of the Government during 1991-
92 and 1992-93, state-wise;

(b) the action taken against the
guilty persons; and

(c) the steps taken to prevent such
illegal activities in future?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
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NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). The number of
cases of adulteration of petrol and diesel
which came to the notice of the Govern-
ment in the year 1991-82 and 1992-93
State-wise and action taken against them
are given in the attached Statement.

(c) Following steps are taken to
prevent/detect adulteration in Petrol and
HSD:

1. Inspections by the field officers.
2. Inspections to be carried out by
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3. Inspections carried out by
Mobile Labs, of the Oil
Companies.

4. Density checks by officers of Oil
Companies and of State Gov-
ernments not below the rank of
Inspector, as stipulated in MS/
HSD Control Order, 1990.

5. Furfural doped errosene test to
detect adulteration of MS with
Kerosene by aniline test.

6. Stringent action against default-

. Joint Industry Teams. ing dealers.
STATEMENT
S.No. Name of the State No. of Action Taken
cases

1. Maharashtra 3

In all these cases
dealerships were cancelled.

2. Orissa 3.

3. Karnataka 1

4. Uttar Pradesh 1 Dealership terminated.

5. Haryana 1

[English] (b) the age group predominantly

Vaccine for AIDS

5259. SHRI DATTATRAYA
BANDARU:
SHRI GEORGE
FERNANDES:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the number of AIDS patients in
the country and particularly in the North-
Eastern States;

affected by AIDS;

(c) whether any efforts have been
initiated by the Union Government for the
development of vaccine to effectively
cure AIDS; and

(d) if so, the outcome thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) Out of the 713 reported
AIDS cases in the country as on 3ist
March, 1994, there are 24 from the
North-Eastern States.
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(b) 1245 years.

(c) and (d) Indian Council of Medical

Research has initiated a collaborative
project between National AIDS Research
Institute (NARI), Pune and Johns Hopkins
University, Baltimore, Maryland, USA
called PAVE (Preparaticn for AIDS Vac-
cine Evaluation). Even though this does
not directly aim at development of a
vaccine for AIDS, it provides resources
to strengthen the infrastructure, techno-
logy transfer and studies on epidemiology
of HIV infection, characterization of HIV
virus prevalent in India etc.

[Translation]
Theft of coal

5260. SHRI BHUBANESWAR
PRASAD MEHTA: Will the Minister of
COAL be pleased to state:

(@) whether twenty seven trucks
loaded with coal have been seized in the
railway siding located within the Coal
India Limited premises in the raids con-
ducted by the Security Superintendent
recently;

(b) if so the details thereof;

(c) whether the Government pro-
pose to conduct an inquiry in this regard,;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA): (a) and (b). () On the night of
1st/2nd April, 1994, 24 trucks loaded with
coal were seized by Bermo Police, near
10 A siding Dhori Colliery, Central
Coalfields Limited. First Information Re-
port has been recorded by Police.
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(i) 3 trucks were seized by Senior
Security Officer, B & K Kargali,
Central Coalfields Limited on

24,1994, FIR has been lodged
with Gandhinagar Police Sta-
tion.

(c) and (d). Since the FIRs have
been lodged and thus the matter is
before the Police, the question of de-
partmental action at this stage does not
arise.

Oil Wells

5261. SHRI CHETAN P.S.
CHAUHAN:
SHRIMATI KRISHNENDRA
KAUR (DEEPA): '

Will the Minister of PETROLEUM
and NATURAL GAS be pleased to state:

(@) the number of new oil wells
discovered in the different parts of the
country during 1993;

(b) the expenditure incurred on
digging of these wells;

(c) the estimated quantity of oil and
natural gas expected to be found there-
from;

(d) the number of oil wells lying in
a State of disuse at present and since
when these are lying;

(e) whether the Government have
made any plan to restart these wells; and

(f) if so, details thereof stating the
locations of those wells?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
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SHARMA): (a) During 1993 in the coun-
try 63 new exploratory wells were found
to be oil bearing.

(b) The information is being collec-
ted and will be laid on the Table of the
House.

{c) The reserves of these wells are
under assessment.

(d) As on 1.4.94, 901 wells were
in a State of disuse. Out of these 397
were in disuse for less than 6 months
and 504 for more than 6 months.

(e) Yes, Sir.

() Some of the steps include in-
creasing the number of workover rigs
and putting them on round the clock
operation; increased workover efficiency
through logistic and other support; opti-
mal deployment of workover rigs; in-
creasing efforts on well stimulation, ar-
tificial lift; application of latest technology/
tools for water/gas shut off jobs and
other workover operations; use of radial/
drain hole drilling; etc. These wells are
located in the State of Assam, Arunachal
Pradesh, Guijarat, Nagaland, Andhra
Pradesh and Tamil Nadu in the onland
and in Bombay Offshore.

Medical Colleges

5262. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) the number of existing Govern-
ment and private medical colleges in
Madhya Pradesh and Gujarat,

(b) whether the State Government/
non Government institutions have sought
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permission from the Union Government
to open medical colleges in the above
States;

(c) if so, the details thereof; and
(d) the action taken in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) There are 5 Gowvt. and 1
Private medical college in Gujarat and 6
Govt. medical colleges in Madhya
Pradesh.

(b) No, Sir.
() and (d) Do not arise.
Allotment of Coal

5263. SHRI LALLBABU RAI: Will
the Minister of COAL be pleased to state:

(@) whether the allotment of coal
is made on the basis of planning or
projection or on both;

(b) if so, the basis and nature of
the process;

(c) the criteria fixed for them;

(d) whether any officer has been
found involved in making irregularities in
this process; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHR!I AJIT
PANJA). (a) to (e). The quality and
quantity of coal to be supplied to indi-
vidual consumers is decided on the basis
of specified parameters of boilers and
other equipments and coal supplies are



143 Written Answers

arranged accordingly from compatible
sources as per the decision taken by the
linkage committee. Complaints of
irregularities in coal allotment/despatch
etc. as and when received are enquired
into. Action including departmental action/
prosecution is initiated in cases where
complaints are substantiated. According
to provisional information fumished by
Vigilance Division of Coal India Limited,
two cases were under prosecution while
sixteen cases were pending under regular
departmental action for irregularities
connected with sale of coal, at the time
of reporting.

[English]
Vacant Posts

5264. SHRI GEORGE
FERNANDES:
DR. ASIM BALA:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether the Government have
received representations about filling of
more than 400 officers category posts
reserved for SCs and STs in the Oil and
Natural Gas Commission;

(b) if so, the details thereof; and

(c) the action taken for filling up
these posts?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir.

(b) and (c) The matter is under
examination in consultation with Oil and
Natural Gas Corporation.
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- -HIY Infection

5265. SHRI BOLLA BULLI
RAMAIAH:
SHRI D. VENKATESWARA
RAO:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) whether the Government have
drawn up a scheme for providing protec-
tion to Government medical and para-
medical personnel against HIV infection;
and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) and (b). Central Govern-
ment have issued guidelines for the
control of Hospital Acquired Infections to
all the Central Government Hospitals,
State Governments and U.T. Administra-
tions. Compliance with these guidelines
protects medical and para medical per-
sonnel from the risk of any infection,
including HIV infection.

School Health Scheme

5266. SHRI PAWAN KUMAR
BANSAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) the steps undertaken by
Chandigarh Union Territory Administra-
tion for promoting School Health Scheme;

(b) the details thereof and expen-
diture incurred during each of the last
three years on this account;

(c) whether Voluntary Organisations
have been associated with the Scheme;
and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (a) and
(b). The Chandigarh Administration has
set up three unitsfteams for medical
examination of the primary school stu-
dents. Expenditure incurred during last
three years is as follows:—

1991-92 - Rs. 15.26 lakhs

1992-93 - Rs. 16.94 lakhs

1093-94 - Rs. 17.55 lakhs
(c) No, Sir.

(d) Does not arise.
Mobile Branded Lubricants

5267. SHRI SHANKERSINH
VAGHELA: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pieased
to state:

(a) whether the Indian Oil Corpo-
ration (IOC) has signed an agreement
with the Mobile Petroleum Company inc.
of US.A to set up a joint venture
company INDO Mobile (P) Ltd. to pro-
duce Mobile-Branded Lubricants in India;
and

(b) if so, the details alongwith the
terms and conditions thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir.

(b) In addition to blending the
lubricants in the existing blending plants
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of I0C at Bombay, Madras and Calcutta,
the JVC will also put up a blending plant
of 1,50,000 MTs capacity at Asaoti in
Haryana at an estimated cost of Rs. 47
crores using state-of-art technology. The
plant is expected to be commissioned in
mid-1996. The agreement is for 10 years
initially and a royalty @ 3% of net ex-
factory sales will be payable by the JV.

Sardar Sarovar Project

5268. SHRI SHANKERSINH
VAGHELA: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the time by which the water of
the Sardar Sarovar Project are likely to
start flowing to the main canal in Gujarat;

(b) the total expenditure incurred
so far and the estimated amount required
for the completion of the remaining portion
of the project, component-wise; and

(c) at what height the project has
been completed so far?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The water
from Sardar Sarovar Dam is scheduled
to be released into the Main Canal by
June, 1995 according to the December,
1989 (Revised) implementation schedule
of Sardar Sarovar Project.

(b) A total expenditure of
Rs. 3047.69 crores has been incurred on
Sardar Sarovar Project upto the end of
February, 1994. The unspent balance of
the estimated cost of various compo-
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level is .as under—

Unit Component Amount

(Rs. in crores)

| Dam & appurtenant works  124.47

II-A  Main Canal 611.91

I-B  Branches & distribution  2224.12
systems

1 Power 590.77

The estimate of the project has not
been revised.

(c) The height of the lowest block
of Sardar Sarovar Dam has been raised
upto Elevation Level of 69 metres.

Upper Tunga Project

5269. SHRIMATI CHANDRA
PRABHA URS: Will the Minister of
WATER RESOURCES be pleased to
refer to the reply given to Unstarred
Question No. 3460 on December 23,
1993 and state:

(a) whether the various techno-
economic issues have since been sorted
out by the Government of Karnataka to
obtain the clearance of Upper Tunga
Project;

(b) if so, whether the Union Gov-
ernment have cleared the said project;

(c) if not, the reasons therefor;

(d) whether the Govemment of
Karnataka has requested the Union Gov-
ernment to obtain World Bank assistance

for the above project;

(c) if not, the reasons therefor;
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(d) whether the Govemment of
Karnataka has requested the Union Gov-
ernment to obtain World Bank assistance
for the above project;

(e) if so, the details thereof; and

(f) the steps taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (c). Yield
series, cropping pattern and canals
designs have been more or less sorted
out by the project Authorities. They are
required to submit irrigation planning
chapter, get the foundation testing done
by the Central Soil & Materials Research
Station, submit proposals for environ-
mental and forests clearances to the
Ministry of Environment & Forests and
update the cost estimates.

(d) No, Sir.
(e) and (f). Do not arise.
[Translation]

Seizure of Arms on Indo-Pak
Border In Gujarat

5270. SHRI CHHITUBHAI GAMIT:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any arms, ammunition
and explosives including RDX, smuggled
from Pakistan and other foreign coun-
tries, have been seized/confiscated at
the Indo-Pak border in Gujarat during the
last four months;
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(b) if so, the number/quantity, type
and estimated value of such items;

(c) the number of persons arrested
in this connection; and

(d) the measures being taken to
check such cases?

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN): (a) No,
Sir.

(b) and (c). Does not arise.

(d) The following measures have
been taken to check smuggling/infiltra-
tion:

(i) Addl. Battalions have been sanc-
tioned under BSF expansion plan
to reduce the gaps between the
BOPs;

(i) Petrolling/Nakas have been in-
creased/intensified;

(iii) Border patrolling has been inten-
sified by providing jeeps and motor
cycles.

(iv) Binoculars, goggles, Twin Tele-
scopes, PNV Binoculars and hand-
held search lights have been pro-
vided for enhanced vigilance on
the border.

(v) Boats/Motor boats have been pro-
vided in riverine/creek areas;

(vij OP Towers have been erected;

(vi) Intelligence set up has been
strengthened.
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[English]
Oll Projects

5271. DR. ASIM BALA: Wil the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of on-going projects
in Gas Authority of India Ltd. and Oil and
Natural Gas Commission, separately;

(b) whether any new schemes have
been taken up;

(c) if so, the details thereof, and

(d) the schemes likely to be com-
pleted by the end of Eighth Five Year
Plan?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a). The requisite information
is given in the Statement attached.

(b) and (c). The HBJ Expansion
and Rehabilitation Project and LPG Plant
at Usar of the Gas Authority of India Ltd.,
and S-1 Sand Development and South-
Heera Phase-ll Development of Oil and
Natural Gas Corporation have been
approved by the Government recently.

(d) Except for the HBJ Expansion
and Rehabilitation Project, the projects
mentioned in the Statement are sched-
uled to be completed by the end of the
Eighth Five Year Plan.

STATEMENT

List of on-going projects of Gas
Authority of India Ltd. and Oil and
Natural Gas Corporation

Gas Authority of India Ltd.

1. UP Petrochemical, Auraiya.
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2. HBJ Expansion and Rehabilitation
Project.

3. LPG plant, Lakwa.
4. LPG Plant, Usar.
5. Propane Recovery Project, Vijaipur.
6. Pipeline projects in Rajasthan,
Maharashtra, Gujarat, K.G. Basin
and Cauvery Basin.
Oil and Natural Gas Corporation

1. Neelam Development.

2. Enhanced Oil Recovery Project
(L-1 Infill), in Bombay High South.

3. L-ll Development in Bombay High
North.

4. South Heera (R-15A) Phase-l
Developmenit.

5. South Heera Phase-2 Develop-
ment.

6. Second Bassein Hazira Trunkline &
Expansion of Shore Terminal
Facilities at Hazira.

7. ICP-Heera Trunkline Project.

8. S1-Sand Development in Bombay
High.

9. Panna Field Development (P-B, D,
E only).

10. BH-22.
11. BH-25.

12. Gandhar Development Phase-Il.
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Petrol Retail Outlets and LPG
Agencies

5272. SHRI SHIVLAL NAGUJIBHAI
VEKARIA: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the details of LPG agencies and
petrol retail outlets allotted on the basis
of advertisement issued in the newspa-
pers during 1993; and

(b) the number of LPG agencies
and petrol retail outlets allotted from the
discretionary quota of the Minister
alongwith the grounds for making such
allotment during the said period?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a). During the period
January to December, 1993, 160 LPG
distributorships and 578 RO dealerships
were allotted through OSBs on the basis
of advertisements.

(b) During the period January to
December, 1993, 74 LPG distributorships
and 58 RO dealerships were allotted
under the discretionary powers of the
Government on compassionate grounds.

Joint Committees

5273. SHRI S.M. LALJAN BASHA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the names of all Committees
where officials of his Ministry and rep-
resentatives of WHO jointly function;

(b) whether any funds are provided
by WHO for the programmes monitored
by such Committees; and
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(c) the details of all policies jointly
formulated by his Ministry and WHO?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) The Joint Con-
sultations on the Government of India/
WHO Programmes are held through the
following Committees:—

(i) Government of India/WHO Joint
Co-ordination Committee;

(i) Consultative Committee on
Programme Development and
Management; and

(i) Regional Committee.
(b) Yes, Sir.

(c) The Government formulates its
health policies and strategies which are
suitable to the country’'s needs. While
doing so it takes into consideration dif-
ferent policy suggestion of experts which
may be relevant to the health sector in
the country.

[Translation]
Increase in Commission

5274. DR. LAXMINARAYAN
PANDEYA: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state:

(a) whether LPG Distributors Fede-
ration has demanded to increase their
commission; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
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NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Government have
already revised the Commission for LPG
distributors upwards effective 1.9.1993.

[English]
Fire Incidents in Noonmati Refinery

5275. SHRI PROBIN DEKA: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@) the number of fire incidents
occurred in Noonmati refinery during
each of the last three years;

(b) the amount of loss incurred in
each such incidents; and

(c) the corrective steps taken by
the Government to prevent such inci-
dent?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) There was one incident
of a minor fire at Noonmati refinery
during the last three years ending March
31, 1994.

(b) The financial loss suffered due
to the fire was about Rs. 0.45 lakhs.

(c) To prevent recurrence of such
fire incidents, steps have been taken by
the Government through its Oil Industry
Safety Directorate, to advise all oil com-
panies to analyse the cause of each
major fire, to ensure further strengthen-
ing of the Inspection Maintenance and
Operating procedures, and to conduct
periodically, special safety Audits by multi-
disciplinary teams for necessary correc-
tive measures wherever required.
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Diabetes Control Programme

5276. SHRI HARIN PATHAK: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state;

(@) the number of cases of diabe-
" tes reported during each of the last two
years;

(b) the total amount spent on
Diabetes Control Programme during the
said period; and

(c) the funds allocated to prevent
and control the disease for 1994-95?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (a) No
such information is available.

(b) and (c). No allocation has been
made during last 2 years. It is intended
to develop a pilot project during the
current year.

Health Bill on Tobacco

5277. SHRI PRAKASH V. PATIL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the draft Health Bill on
tobacco has been circulated to all State
Governments for their comments and
approval;

(b) if so, the details thereof;

(c) the reaction of the State Gov-
ernments thereto; and

(d) the efforts made to circulate
this Bill to tobacco farmers organisations
also?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (DR. C. SILVERA): (a) No,
Sir. .

(b) to (8). Do not arise.
[Translation]
SC/ST Hostel

5278. SHRI RAMESHWAR
PATIDAR: Will the Minister of WELFARE
be pleased to state:

(@) the maximum limit of expendi-
ture insurred on the canstruction of per
hostel meant for Scheduled Caste and
Scheduled Tribe students under the
Centrally Sponsored Scheme;

(b) the present construction cost of
hostels;

(c) whether the Government pro-
pose to raise this limit;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI KV.
THANGKA BALU): (a). The ceiling costs
of construction per inmate prescribed
under the Centrally Sponsored Schemes
of Hostels for Scheduled Caste and
Scheduled Tribe girls and boys are as
follows:

(in Rs.)

Type of Hostel Plan Hilly
areas areas

1. With accommo-
dation only

14,620 17,700

2. With accommo-
dation plus ancillary

- facilities (dining
hall, kitchen, etc.)

20,220 24,500
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(b) The actual cost of construction
would vary depending on the location.
However, the ceiling costs under the
schemes were last revised with effect
from 1.4.1991 and the construction cost
of hostels is estimated to have increased
by 38% on an average since than.

(c) to (e). A proposal to adopt the
PWD schedule of rates of the respective
Stations/Union Territories instead of the
CPWD schedule of rates for formulation
of the estimates for construction of these
hostels, is under consideration.

Installation of Tube Wells in U.P.

5279. SHRI HARI KEWAL PRASAD:
Will the Minister of WATER RESOUR-
CES be pleased to state:

(a) the details of public tubewells
installed with the World Bank assistance
in Uttar Pradesh;

(b) the total assistance provided by
the World Bank in this regard;

(c) whether there is any proposal
to instal more tubewells with the World
Bank assistance in Uttar Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). A
World Bank assisted project namely,
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U.P. Public Tubewells Project has since
been completed in two phases under
which 3941 tubewells have been installed,
468 modernised and 390 connected to
dedicated feeder with a total Bank as-
sistance of US $§ 125 million.

(c) No, Sir.
(d) Does not arise.

{Englishj
Laying of Gas Plpe Line

5280. SHRI G.M.C. BALAYOGI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@) whether the Government are
going to lay any gas pipeline in KG
Project area of Andhra Pradesh to any
other part;

(b) if so, the details thereof;

(c) whether any amount has been
allocated for this purpose;

(d) if so, the details thereof;, and

(e) the time by which the work is
likely to be completed?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (e). The Gas Authority
of India Ltd. propose to lay gas pipelines
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in the KG Basin area as per details
below:
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Name Expected comple- Estimated
tion schedule cost

i. Relaying of Narsapur to Kovuur October, 1995 Rs. 18.20 cr.
ii. Mandapetta-Kundalamacherruvu September, 1995 Rs. 6.27 cr.
ii. Sursanyanam-Kudala October, 1995 Rs. 6.50 cr.

These projects will be financed by GAIL from its own resources.

Information and Mass Education
Cell in Maharashtra

5281. SHRI ANNA JOSHI: Will the
Minister of WELFARE be pleased to
state:

(@) whether any information and
mass education cells are functioning in
Maharashtra to educate the people and
create awareness among the people of
the weaker sections;

(b) if so, the details thereof, and

(c) the details of the activities of
the cells in Maharashtra during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI KV.
THANGKA BALU): (a) to (c). The infor-
mation will be collected and laid on the
Table of the House.

[Transliation]
Unani Dispensaries
65282. DR. SAKSHIJI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the number of Unani dispensa-
ries in Delhi;

(b) the locations where these dis-
pensaries are functioning;

(c) whether the Government pro-
pose to open more Unani dispensaries
in Delhi, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (a) and
(b). There is one Unani Dispensary at
Sarojini Nagar and three Unani Units at
Darya Ganj, Narayana and South
Avenue.

(c) and (d). There is a proposal to
open a Unani unit in Trans-Yamuna area
in Delhi.

[English]
T.B. in Kerala

5283. SHRI THAYIL JOHN
ANJALOSE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) the percentage of men and
women in urban and rural areas affected
with tuberculosis in Kerala;

(b) the details of programmes pro-
posed to be taken up during 1994-95 to
prevent tuberculosis in the State;

(c) whether any assistance has
been sought by the State Government
for this purpose; and
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(d) if so, the details of the assis-
tance given by the Union Government
during 1993-94 and funds allocated to
the State for 1994-957?

THE MINISTER OF HEALTH AND
FAMILY * WELFARE (SHRI B,
SHANKARANAND): (a) About 1.5% of

persons both in rural and urban areas

are estimated to be suffering from active
T.B. The male to female ratio of T.B.
patients is 2:1.

(b) to (d). National T.B. Control
Programme is already in operation in the
country including the State of Kerala on
50:50 sharing basis between Centre and
State. The Central assistance to Kerala
during 1993-94 was Rs. 77.00 lakhs and
is proposed to be raised to Rs. 95.00
lakhs for 1994-95.

Shortage of LPG/Kerosene

5284. SHRI ARVIND TRIVEDI: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether any shortage of LPG/
Kerosene have come to the notice of the
Government during the last two years in
Gujarat;

(b) if so, the reasons for such
shortage; and :

(c) the steps taken to improve the
supply of LPG/Kerosene to the State?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). According to the
LPG marketing oil companies, the de-
mand of existing customers of Gujarat for
LPG was met by and large in full
Temporary backlogs in LPG supplies
were also cleared by augmenting sup-
plies through operation of LIG bottling
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plants during the extended hours and on
Sundays and holidays for meeting the full
demand of LPG in the affected markets.
Kerosene is an allocated product.
Release of kerosene during 1992-93 and
1993-94 was in accordance with alloca-
tions made to the State.

World Bank Ald for Health
Schemes

5285. DR. K.D. JESWANI:
SHRI RAM KAPSE:
SHRIMATI VASUNDHARA

RAJE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the attention .of the
Government has been drawn to the
news-item captioned *“WBS health funds
under utilised” appearing in Times of
India Bombay Edition dated March 13,
1994,

(b) if so, the reaction of the Gov-
ernment thereto; and

(c) the steps takén to ensure that
the funds are utilised fully?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) Yes, Sir.

(b) In the health sectof out of
a total International Assistance of
Rs. 152.40 crores, an amount of
Rs. 103.79 crores was utilised during the
year 1993-94.

(c) A process of close consultation
with State Govermments is being main-
tained. The utilisation pattern is showing
improvement.
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[Translation]
Sub-standard Medicines

65286. SHRI BRISHIN PATEL: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) whether severa!l instances of
supply of spurious and sub-standard
medicines and drugs by pharmaceutical
companies to the Government hospitals
have come to light;

(b) if so, the number of such cases
detected during the last one year; and

(c) the action taken against these
guilty companies?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (@) No
such instance has come to light in
Central Government Hospital recently.

(b) and (c). Do not arise.
[English]
Petroleum Products
5287. SHRI CHANDRAJEET
YADAV:
SHRI SRIKANTA JENA:

Will the Minister of PETROLEUM
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AND NATURAL GAS be pleased to
state:

(a) whether imports of petroleum
products are contemplated by the Gov-
ernment during 1994-95;

(b) if so, whether any deals for
import of petroleum products have been
entered into by the Government;

(c) if so, the details thereof;

(d) the estimated cost involved (in
foreign exchange);

(e) the extent to which the gap in
the demand and supply is anticipated to
be met as a result thereof; and

(f) its likely impact on the domestic
prices of petroleum products?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir.

(b) to (d). Indian Oil Corporation
have so far finalised contracts for sup-
plies of following quantities of petroleum
products during 1994-95:

(Quantity/MMT)*

(Value in US $Million)*

SKO HSD LPG FO LUBES TOTAL

Quantity 1.000 2.024 0.087 0.050 0.033 3.194
Value 210 396 17 4 15 642

* Provisional.



165 Wiritten Answers

(€) The gap in the demand and
supply will be met in full through imports.

) It is too early to assess the
impact on domestic prices of petroleum
products.

Funds to NSFDC

5288. SHRI HARISINH
CHAVDA:
SHRI SHRAVAN KUMAR
PATEL:

Will the Minister of WELFARE be
pleased to state:

(a) the amount allocated to Natio-
nal Scheduled Castes and Scheduled
Tribes Finance and Development Corpo-
ration (NSFDC) during 1993-94 alongwith
the demand made by the Corporation;

(b) the total amount of funds sought
by the applicants during 1993-94;

(c) the number of applications re-
jected for want of funds indicating the
total amount sought by these applicants;

(d) the number of applications lying
pending; and

(¢) the amount propose to be
sanctioned to NSFDC during 1994-957

- THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI KV.
THANGKA BALU): (a) NSFDC was allo-
cated an amount of Rs. 21 crores during
the year 1993-94 as share capital. No
formal demand was made by NSFDC.

(b) An amount of Rs. 75.61 crores
was sought by the applicants during
1993-94.
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(c) 97 applications seeking Rs. 18
crores from NSFDC were rejected.

(d) 138 applications are lying pend-
ing with NSFDC as on 31.3.1994.

(e) An amount of Rs. 40 crores has
been allocated for 1994-95 towards con-
tribution in the share capital of NSFDC.

[Translation)
Digging of wells in Maharashtra

5289. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR: Will the Minis-
ter of WATER RESOURCES be pleased
to state:

(a) the number of wells dug by the
Central Ground Water Board in Maha-
rashtra during the last two years;

(b) whether there is any proposal
to dig more wells in Maharashtra;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The Central
Ground Water Board, under its Scientific
Programme of Ground Water Exploration
had drilled 113 boreholes in Maharashtra
during the years 1992-93, and 1993-94,
comprising of 82 exploratory wells, 28
observation wells and 3 piezometers.

(b) Yes, Sir.

(c) During 1994-95, the Board has
a programme to drill 55 boréholes in the
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State comprising of 30 exploratory wells,
15 observation wells and 10 piezometers.

(d) Does not arise.
Dental Diseases

5290. SHRI DATTA MEGHE: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) whether a vaccine has been
developed to immunise the children
against dental diseases;

(b) if so, the details thereof; and

(c) the time by which it is likely to
be launched?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH & FAMILY WEL-
FARE (DR. C. SILVERA): (a) No, Sir.

(b) and (c). Do not arise.
[English]
Economic package for N-E

5291. DR. SUDHIR RAY: Will the
Minister of HOME AFFAIRS be pleased
to state:

(@) whether the Union Government
are considering an economic package for
the North-East; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (@) and (b). Special
efforts of the Government of india for the
development of the North-East have been
an ongoing process. Various measures
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to give effect to this special concern of
the Government of India for the economic
development of the North-East include:—

(i) The North Eastem States have
been given Special Category
States’ Status.

(i) A Committee of Ministers head-
ed by the Home Minister have
been giving specific thought to
economic development of the
region.

(i) The North-Eastern Council
headed by an officer of the
rank of the Secretary to the
Government of India has been
set up in Shillong since 1972.
The main objective of the NEC
is to ensure coordinated re-
gional development of the
areas.

[Translation]
Recruitment of minorities

5292. SHRI A. VENKATESH
NAIK:
SHRI PHOOL CHAND
VERMA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether attention of the Gov-

“ernment has been drawn to the news-

item appearing in the ‘Nai Duniya’ dated
January 22, 1994 regarding constitution
of a committee for providing adequate
representation to minorities in Paramilitary
forces;

(b) if so, the details thereof; and
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(c) the time by which the Commit-
tee is likely to submit its report?

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN): (a) to
(¢). With a view to ensuring the composite
character of the Central Para-Military
Forces and providing adequate repre-
sentation to all regions and communities,
recruitment rellies are organised in differ-
ent parts of the country, after due publi-
city. As a part of this exercise, efforts
are also made to ensure that eligible
candidates from minority communities
are aware of the employment opportunities
available in the Central Para-Military
Forces. The recruitments are regularly
reviewed by the Ministry of Home Affairs.

[English]

Parallel marketing of LPG and
Kerosene

5293. SHRI GURU DAS KAMAT:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@) whether the Government have
barred the Public Sector oil majors from
entering into the parallel marketing of
LPG and kerosene; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA (a) and (b). Parallel Marketing
has been introduced to promote private
sector initiative and investment in Mar-
keting of LPG, SKO and LSHS with the

objective of increasing availability of these:

products in the country. Therefore, the
Public Sector Oil Companies, which are
presently marketing SKO and LPG under
the Public Distribution System are not
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expected to take up parallel marketing of
these products directly.

[Translation]
Mayur-Rakshi Dam

5294. SHRI SIMON MARANDI: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether the Union Government
are aware of the agreement between the
Govemnments of Bihar and West Bengal
regarding construction of Mayur-Rakshi
Dam; and

(b) if so, the salient features of the
agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b).
Mayurakshi is a completed project, the
construction of which was started in First
Five Year Plan and was completed in
Sixth Five Year Plan with an irrigation
potential of 2.51 lakh hectares.

An agreement on utilisation of the
water resources of the Damodar, Barakar,
Ajoy, Mayurakshi, Sidheshwari-Noon Beel
and Mahananda river basins where
Bihar and West Bengal are Co-basin
States, was reached by the Chief
Ministers of West Bengal and Bihar at
Patna on 19th July, 1978.

The salient features of the agree-
ment pertaining to Mayurakshi dam pro-
vides that irrigation commitment to Bihar
from Mayurakshi dam shall be honoured
by not lowering the reservoir water level
below RL 363 as far as practicable during
Kharif season through suitable reservoir
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regulation. The water level will not be
lowered below RL 349 (i.e., dead storage
level) in any case. West Bengal would
bear the cost of operation of the pumps
from the Mayurakshi reservoir. A joint
control of the Mayurakshi and Sidhesh-
wari-Noon Beel reservoirs by Bihar and
West Bengal after the Sidhashwari-Noon-
Beel reservoir comes for commissioning
is also provides for in the agreement.

[English]

Profit earned by ONGC

5295. SHRI C.P. MUDALA GIRI-
YAPPA: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state:

(a) whether the Oil and Natural Gas
Commission (ONGC) has attained the high-
est ever net profit during 1993-94;

(b) if so, the details thereof;, and

(c) the net profit earned by ONGC
during 1992-937

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). For 1993-94 the
profit likely to be earned by ONGC is
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estimated to be around Rs. 2,000 crores,
which is the highest ever profit earned
by the company.

(c) During 1992-93 ONGC eamed
a net profit of Rs. 788 crores.

LPG Plants

5296. SHRIMATI VASUNDHARA
RAJE: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(@) whether the Gas Authority of
India Ltd. and Indian Petro-chemical
Corporation Ltd. had been entrusted the
task to set up LPG Plants.

(b) if so, the number of LPG Plants
proposed to be set up;

(c) the capacity of those plants;
and

(d) the time by which the plants are
likely to be set up?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (d). The Gas Authority
of India Ltd. (GAIL) propose to set up
LPG plants as per details below:

Location Capacity Completion Schedule
i. Lakwa 85,000 TPA April, 1996
ii. Usar 1,39,500 TPA March, 1997
iii. Gandhar 3,93,000 TPA Not yet fixed.
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The Gandhar Project is proposed
to be undertaken by the GAIL as a joint
venture with the Indian Petrochemicals
Corporation Ltd., (IPCL).

Neyveli Lignite Corporation

5207. SHRI V.S. VIJAYARAGHA-
VAN: Will the Minister of COAL be
pleased to state:

(@ whether the Government of
Kerala will get its share of power from
the new 250 MW power station of the
Neyveli Lignite Corporation;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether there is also any pro-
posal to hand over the Neyveli Lignite
Corporation to an American firm; and

(e) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA): (@) to (e). In view of the
commitments of Neyveli Lignite Corpora-
tion Limited for existing projects and
resource constraints, NLC Ltd. is unable
to implement the “Zero Unit" (1 x 210
MW) project sanctioned in March, 1989.
In pursuance of Government of India's
policy for private sector participation for
generation of electricity, this is now
planned to be implemented by M/s ST-
CMS Electric Company of USA. This
Company has programmed to install
1 x 250 MW power station in lieu of the
Zero Unit (1 x 210 MW) project of NLC
Ltd.

Since the proposed unit of 250 MW
of Mfs ST-CMS Electric Company is not
going to be a regional power station
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wholly funded by the Government of
India, the question of Government of
Kerala getting share of power from this
unit does not arise.

There is no proposal whatsoever to
hand over NLC Limited to any American
or other firm.

Delhi Police

5298. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(@) whether the Delhi Police has
been bailing out persons involved in non-
bailable offence;

(b) if so, number of persons bailed
out by the Delhi Police in the last one
year?

(c) the authority under which the
bails were accepted;

(d) whether a person in Delhi who
has once stood surety and given bail in
bailable offences cannot stand surety
and give bail for the second, third and
so on because of the writing on the ration
card that he has given a surety once;

(e) if so, the reasons therefor and
the steps taken to advise the cops taking
bail;

() whether no proceedings are
held before the cops taking bail on the
acceptance of the guilt or otherwise but
in the orders given later on it is written
therein that the accused pleaded guilty;
and

(g) if so, the reasons therefore and
the steps taken to safeguard the inter-
ests of the people?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) to (c). Section 437
Cr. P.C. provides that bail may be taken
in case of non-bailable offences by an
Officer Incharge of a Police Station.

(d) No, Sir.

(€) Doesn't arise in view of (d)
above.

() and (g). Since the law doesn't
empower police to hold trial proceedings
in the aforesaid offences, the question of
their recording the plea of guilt in such
cases does not arise.

Petrol/Diesel retail outiets and LPG
Agencies

5299. SHRI AVTAR SINGH
BHADANA: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state:

(@) the norms being followed for
allotment of LPG agencies and petrol/
diesel retail outlets to the minority
communities/weaker sections/unemployed
graduates;

(b) whether these norms are being
adhered to; and

(c) if not, the reason therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT SATISH KUMAR
SHARMA): (a) As per the current policy,
55% dealerships/distributorships allotted
through Oil Selection Boards are ear-
marked for ‘Open’ category. The minority
communities, Weaker Sections and Un-
employed Graduates are covered under
‘Open’ category. In this category except
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for consumer cooperative societies, Un-
employed Graduates/Engineering Gradu-
ates are given preference over other
candidates.

The reservation for other cate-
gories is as follows:

SC/ST - 25%

Freedom Fighters - 5%

Physically - 7/,%

_ handicapped

Defence - 7%
(b) Yes, Sir.

(c) Does not arise.
AIDS control

5300. SHRI PETER G. MARBANI-
ANG: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the funds provided to Meghalaya
by the National AIDS Control Organisa-
tion during 1993-94 for AIDS Control
Programme;

(b) whether funds provided to
Meghalaya under this programme utilised
fully;

(c) if not, the reasons therefor; and

(d) the steps taken by the Govern-
ment for the effective utilisation of these
funds?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) An amount of
Rs. 21,97,500/- was released to Govern-
ment of Meghalaya during 1993-94.
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(b) No, Sir. _

(c) Utilisation of funds released
under National AIDS Control Programme
is slow due to the initial problems faced
by the State in launching a new scheme.

(d) This was discussed with Health
Secretaries and AIDS Programme Offi-
cers of States in January, 1994, Letters
have also been addressed to Chief
Ministers and Chief Secretaries of States.

Bombay Blasts

5301. SHRI JASWANT SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government have
any information regarding the immovable
assets/properties belonging directly or as
benami, to Dawood Ibrahim, Memon
brothers and others involved in the
Bombay blasts of March, 1993;
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(b) if so, the details thereof;

(c) whether any steps have been
taken to attach these properties;

(d) if so, the details thereof; and °
(e) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (e). Identification
of properties of Tiger Memon and his
family members and some other accused
in the Bombay bomb blast case has been
done. A list showing the available details
of property on which attachment action
has been taken by the TADA Court and
Income Tax Department is given in the
Statement attached. Investigation/verifica-
tion by the CBI with regard to properties
held by other accused persons is in
progress. It will, therefore, not be in the
interest of investigations to divulge more
information in this regard, at this stage.

" STATEMENT

List of properties of the Memons/other accused in Bombay bomb blast cases
attached by the Court

Name of accused Property Dt. when taken
charge by court
1. Mustaq @ Ibrahim @ Tiger 1. Room No. 46, 3rd floor, 24.2.1994
Abdul Razak Memon & Jilani Mahal, Sohara
Abdul Razak Memon Manzil, Memonwada Rd,
Dongri, Bombay-3.
2. Bidg. No. 215/217, Shaikh 1.3.1994
Memon Street, Bombay-1
2. Yakub Abdul Razak Memon Flat No. 102, Meena Mahal, 22.2.1994

Ayub Abdul Razak Memon
Essa Anjum Abdul Razak
Memon

Almeida Park, Bandra (W),
Bombay-50
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Manzil, Mohammad Ali Rd.
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Name of accused Property Dt. when taken
charge by court
. Yusuf Abdul Razak Memon Office premises of 22.2.1994
Essa Anjum Memon M/s Tejarath International,
Yakub Memon A/10, A Wing, Samrat,
L.J. Road, Mahim,
Bombay-16.
. Essa @ Anjum Abdul Razak 1. Vacant plot at the Kole
Memon, Kalyan CTS No.
Ayub Memon Abdul Razak 3158/3160, Santacruz (E), :
Memon, Bombay-32
Abdul Razak Memon
Essa @ Anjum Abdul Razak 2. Shop No.3, Hussaini 24.2.1994
Memon, Manzil, Gr. FIr. 163,
Yusuf Abdul Razak Memon, Nishanpada Rd, Dongri,
Abdul Razak Memon Bombay 9 (Silver Stitch
Tailors)
. Abdul Razak Memon 1. Flat No. 405, 4th 23.2.1994
Floor, Bag-E-Rohmat
Coop. Hsg, Soc.,
Kapadia Nagar,
Kurla (W), Bombay-70
Abdul Razak Memon, 2. Shop No. G/I/G-(F-IA), 4.3.1994
Haroon Ahmed Dosa Nutan Pushpak Society,
Manish Market, Bombay-1
Abdul Razak Memon, 3. Shop No.3. Nutan 4.3.1994
Smt. Hanifa Abdul Razak Pushpak Society, Manish
Memon, Market, Bombay-1
Smt. Rubina Suleman Memon,
Smt. Shabana Ibrahim Memon
. Smt. Reshma Ayub Memon, Flat No. 406, 4th Floor, 23.2.1994
Abdul Razak Memon Bag-E-Rehmat Coop, Hsg,
Soc., Kapadia Nagar,
Kurla (W), Bombay-70
. Smt. Hanifa Abdul Razak 1. Office No. 1, Mohammedi 24.2.1994

Bombay-2 (The Memon Coop

Bank)
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Name of accused Property Dt. when taken
charge by court
2. Flat No. 22, & Garage 21.2.1994

8.

10.

11.

12

13.

14.

Ayub Abdui Razak Memon
Haroon Ahmed Dossa

Ayub Abdul Razak Memon &
Ahmed Umer Dossa

Smt. Rubina w/o Suleman
@ Arif Memon &

Essa @ Anjum Abdul Razak
Memon

Smt. Shabana Ibrahim w/o
Tiger Memon &
Yusuf Abdul Razak Memon

Suleman @ Arif Abdul
Razak Memon

Smt. Rahin Yakub Memon

Yakub Wali Mohd Khan @
Yeda Yakub

Anwar Ahmed Haji Jamal
Theba

No. O-1, Al Husseini Bidg,
Mahim, Bombay-16

1. Shop No. 22/F-|, Nutan 4.3.1994
Pushpak Society, Manish
Market, M.R.A. Marg,
Bombay-1

2. Shop No. F/22/1l, Nutan 4.3.1994
Pushpak Society, Manish
Market, M.R.A. Marg,
Bombay-1

Shop No. 22/F/ill, Nutan 4.3.1994
Pushpak Society, Manish

Market, M.R.A. Marg,

Bombay-1

Fiat No 25, & Garage 21.2.1994.
C-3, Al Husseini Bldg,

Dargah Rd., Mahim,

Bombay-16

Flat No. 26, Garage O-3, 21.2.1994
Al Husseini Bldg, Dargah
Rd, Mahim, Bombay-16

Nil

Nil

Hill View Coop. Society, Attachment

4, Storeyed Bldg, about order issued
604, sq. metres, survey no. on 15.3.94.

62/2/ Mumbra, Thane

Flat No. A 16 & B 10, Nutan -do-
Nagar, Bandra (W),
Bombay-50
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Name of accused Property Dt. when taken
charge by court
15. Nasir Ahmed Anwar Shaikh 1. Flat No. 5, Kalpruksha Attachment
@ Babloo Bldg., 33rd Road, TIPS, order issued
Khar (W), Bombay on 15.3.94
2. 99, Cadel Rd, Shop No. -do-
10, Dev Bhuvan, Mahim,
Bombay-16 (Attaullaha
Travels)
16. Abdul Rashid Mohd Khan 1. Hira Bhavan, Ist Floor, ' -do-
Daryaganj Rd, opp. Satkar
Hotel, Masjid Bunder,
Bombay.
2. L.M. Croma Crushing,
Damupada, Kandivali,
Bombay.
17. ljaj Mohd Sharif Pathan Room No. 13, 23 E, -do-
@ Sayyed Zakkir Shah Memonwada Murgi
Mohalla, Bombay-3
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